Title: Discussion on the Finance Bill, 2000 (Not concluded).

MR. SPEAKER: Hon. Members, as you are aware, the Business Advisory Committee, in its Sixth Report presented
to Lok Sabha on 19t April, 2000, has recommended that the discussion on the Finance Bill, 2000 may be taken up
on 3" May and concluded on 4th May, 2000. If the House agrees, we may allot eight hours for all the three stages

of the Finance Bill, 2000. We may have five and a half hours for general discussion, one and a half hours for clause
by clause consideration and one hour for the third reading. Thus, the time allotted is eight hours.

Now Finance Minister Shri Yashwant Sinha may please move the Finance Bill, 2000 for consideration.
THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): | beg to move:**

"That the Bill to give effect to the financial proposals of the Central Government for the financial year
2000-2001, be taken into consideration. "

Mr. Speaker Sir, | had introduced the Finance Bill, 2000 to this House on the 29" of February this year. In that
Finance Bill and through the Finance Bill, | had announced some fundamental changes in the structure of excise
duties in my budget proposals. It is my endeavour to simplify the tax structure and the procedures. | have, however,
received representations after the presentation of the Budget from certain sectors of trade and industry and from
some hon. Members of Parliament asking for exemptions, concessions and removal of anomalies.

** Moved with the Recommendation of the President.

On careful examination of all aspects, | have decided to make a few changes. My approach has essentially been to
consider changes where they are in the public interest or where they remove anomalies or provide essential
support or protection to the domestic industry. | also wish to keep these changes to the minimum possible.

Sir, in the area of excise, | wish to propose the following:

1. To exempt the following products from CENVAT, namely, Silicon,E-Mail and intravenous fluids, Tapioca starch,
and Asafoetida (Heeng).

2. To exempt biscuits of MRP not exceeding Rs.5 per packet and weight not exceeding 100 grams from 50 per cent
of the CENVAT.

3. To increase the duty free clearance limit of paper made from non-conventional raw materials from 2500 tonnes to
3500 tonnes in a year.

On the customs side, | have the following amendments to propose.
e To exempt Artemisinin from basic customs duty. This is a drug used for malaria.

e To reduce the basic customs duty on DBM, fused magnesia and sea water magnesia of certain specifications
from 35 per cent to 25 per cent.

¢ To increase the basic customs duty on tea and coffee from 15 per cent to 35 per cent.
¢ To increase the basic customs duty on poultry meat and their preparations from 35 per cent to 100 per cent.

¢ To increase the additional duty of customs (CVD) on marble slabs and tiles from Rs.30 per sq. metre to 16 per
cent.

e To increase the basic customs duty on non-coking coal from 15 per cent to 25 per cent.

The House may recall that | had proposed adoption of transaction value as the basis of assessment for excise
duties. However, | propose to introduce certain amendments in the legal text so as to allay certain apprehensions
and clarify the intention.

| also intend to move a few other amendments to certain provisions of the Finance Bill to clarify the legislative



intention.

The changes leading to reduction in excise and customs duties would come into force from tomorrow. Copies of the
notifications will be laid on the Table of the House in due course. Changes in increase in duties and other
legislative changes will become operational after the Finance Bill is passed by the Parliament and enacted.

On the direct tax proposals, | propose to make the following amendments:-

(i) Venture capital funds shall enjoy a complete pass through status. There will be no tax on
distributed or undistributed income of such funds. The income distributed by the funds will only
be taxed in the hands of investors at the rates applicable to the nature of that income.

i. To encourage Research and Development in knowledge-based industries, particularly pharma and
biotechnology, the weighted deductions for such expenses will be raised from 125 per cent to 150 per
cent. These R&D companies will also enjoy tax holiday for ten years. | am also proposing to set up a fund
of Rs.150 crore to be utilised for promoting Research and Development.

ii. The lock-in period of five years shall be reduced to three years for investment of capital gains in bonds of
NHAI and NABARD under Section 54 EC. | further propose to raise the limit of investment in infrastructure
bonds for rebate under Section 88 from Rs.10,000 to Rs.20,000.

iii. To further promote housing activity, | propose to raise the limit of deduction of interest payable in
acquiring self-occupied properties from Rs.75,000 to Rs.1,00,000.

iv. The benefit of 100 per cent deduction provided to donations made to Indian Olympic Association is
proposed to be extended to other national sports associations recognised under Section 10(23) of the
Income Tax Act as well.

v. | propose to exempt charitable companies set up not with any profit motive from the operation of Minimum
Alternate Tax.

vi. The surcharge on non-corporate assessees having income above Rs.1,50,000 will continue to be 15 per
cent, but for the purposes of TDS it will only be at 10 per cent to avoid operational complications.

i. To mitigate the hardships being faced by farmers, | propose to discontinue TDS on compulsory
acquisition of their land.

ii. Exemption limit of tax at source on non-bank deposits is proposed to be raised from Rs.2,500 to Rs.
5,000.

iii. The shares received by employees under employees' stock option plan would not be regarded as a
perquisite and would be taxed only as capital gains at the time of sale.

iv. The concessions available to units set up in Free Trade Zone or Software Technology Park and to
export-oriented units will now be phased out over a ten year period. The unit set up till March 2000 will
have concessions for ten years, those set up in 2000-2001 for nine years, those in 2001-2002 for eight
years and so on. | further propose to extend the concession to I.T. enabled services as well. Concessions
on domestic sales up to 25 per cent of the total sales shall continue. Units in Special Economic Zones will
also have the same benefits.

With these modifications, for which the amendments will be circulated, | commend the Finance Bill, 2000 to the
House for consideration.

MR. SPEAKER: Motion moved:

"That the Bill to give effect to the financial proposals of the Central Government for the financial year
2000-2001, be taken into consideration. "
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"On the flip side, India ranks a poor 13" among emerging economies in terms of attracting foreign direct
investment and its share in net FDI received by developing countries was a mere 1.2 per cent. "
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"Share of exports in GDP is still far below than what it should be. There has been a distinct deceleration
in agricultural growth rate and cash GDP ratio, after crossing 10 per cent of GDP in 1990-91, is down to
8.5 per cent in 1998-99. "
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SHRI VAIKO (SIVAKASI): Mr. Chairman, Sir, thank you very much for enabling me to participate in the debate on the
Finance Bill presented by the hon. Finance Minister.

After a long spell, today | got the privilege of listening to my esteemed friend, hon. Shri Narayan Datt Tiwari. In his
speech, he might have wished to give some compliments to the Finance Minister for the innovative steps taken in
the sphere of tax structure, but he did not compliment.

He was compelled to do his duty to Congress Party because he could not go beyond that. But in his speech, he
repeatedly made a reference to the dream Budget. Of course, | do concur with him that it is a dream Budget
because this Government led by Shri Atal Bihari Vajpayee is having a dream for a proud India, a dream for a
prosperous India and a dream which is going to be fulfilled.

In his speech, the hon. Member himself said that there are formidable challenges ahead. What was the situation in
the month of March, 19987 The situation was very grave, alarming, gloomy foreboding that the Government would



land in a quagmire. What was the situation when Shri Atal Bihari Vajpayee took over the reins of the establishment?
The growth rate in the previous years had fallen as low as 5% of GDP. What was the scenario in industry? There
was total recession. What was the picture in agriculture? Agriculture recorded a decline in value added production.
What about foreign exchange reserves? They have fallen. What was the international situation? As the hon.
Member has rightly quoted the nobel laureate Dr. Amartya Sen by saying it was a real globalisation challenge
because the crisis was all over the world. When we entered into the ruling area by the month of March, 1998 the
international situation and the economic situation was very serious and the crises were everywhere, particularly in
East -Asian countries and the value of currencies were falling. The value of Japanese Yen was falling. China was
facing a problem. Our neighbour and our sister country, Pakistan, was on the brink of financial collapse. At that
time, we came to power. Shri Yashwant Sinha became the Finance Minister. Therefore, the warning was there. In
the month of March when he was about to present the Budget, not only some of the experts, but our leaders from
that side, gave a warning that we are going to enter into quicksand and we could not wriggle out. That was like a
warning to Caesar "The ides of March". But there was no lean and hungry-looking man at that time. What
happened? Immediately we took over when Shri Atal Bihari Vajpayee became the Prime Minister. | explained the
scenario. But after that, the biggest challenge came and we had to protect the security of the country. That was the
prime concern of the Government.

Pakistan was a frustrated neighbour that could lodge a misadventure, putting its hands on the nuclear trigger any
time. Therefore, the Government took a historic decision at a defining moment in the history of this country going in
for the Pokhran blasts. Immediately after the Pokhran blasts, the challenge of sanctions came from the capitalist
countries and the US. Our friends said, "We had already told you that you were going to be caught in a quagmire.
How are you going to come out of it when the sanctions are there?' Despite the forebodings and warnings of our
friends from the other side, the result was different.

There was a prediction that the growth rate of the economy would be further reduced from five per cent to 3.5 per
cent or four per cent. But the growth rate in 1998-99 was 6.8 per cent and the growth rate for this year has been
projected to be 5.9 per cent. This is the result after the Pokhran blasts and the Kargil conflict. You could say that
we could have taken some more steps but we had to make an additional allocation, an increase, of Rs.13,000 crore
for Defence in a single year. Again, we had to make an additional Plan allocation of Rs.11,000 crore and another
Rs.11,000 crore under the interim award of the Eleventh Finance Commission. So, there was a total allocation of
Rs.35,000 crore and an interest payment of Rs.10,000 crore. This alone comes to Rs.45,000 crore.

The Non-Plan revenue expenditure is going up only by 1.8 per cent because of the control in Government
expenditure. When we hear the gloomy forebodings of some of our friends, we should not forget the history. We
should not forget the malaise and morass, which is the resultant legacy of the previous regime. We inherited the
legacy of the 45-year rule by the Congress party.

When our hon. friend Shri N.D. Tiwari, the leader from the Congress party spoke, | expected that he would delve at
length about the tax structure, the direct and indirect taxes and the innovative measures that have been taken. If
you take the duty structure, the Government has done a historical work on the taxation side.

First of all, let us take excise duty. There were hundreds of rates for excise duty some years ago but last year it was
reduced to three rates of basic duty and two levels of additional duty. This year, the Budget has reduced this to a
single rate of Central Value-Added Tax at 16 per cent, which, more or less, accounts for 85 per cent of the entire
excise revenue. There are only three additional excise rates for special items. So, is it not a big innovative step
towards establishing a national Value-Added Tax?

In their heart of hearts, they would agree that it is a commendable step towards establishing a national Value Added
Tax.

SHRI NARAYAN DATT TIWARI : | am thankful to my dear friend and colleague from Tamil Nadu for his suggestions
and for the references to me. May | humbly remind him that the three-tiered excise continues in the form of special
excise duties, which are non-MODVATable? So, he will see that the tax reforms have been diluted to that extent
that there are no special excise duties and the same old three-tired structure has been retained. It is non-MODVAT-
able. It is not CENVAT that is levied on us.

| thought | should not go into all the jugglery because on the one hand, they have reduced the number of excise
duties and kept it at a middle level and on the other hand, more duties are covered. Really speaking, they have
increased the excise duties on most of the items from eight per cent to 16 per cent. Single duty means increasing
the excise duty on so many items.

So, | would request my great friend from Tamil Nadu to look into this aspect also. Of course, | agree with what he
said, to a certain extent.



SHRI VAIKO : But there is a level-playing field. There is no scope for any lobbying. In this endeavour, really, he has
taken these steps with a vision. The procedures have been simplified; equity is maintained. In most of the cases,
duties have been increased from eight per cent to 16 per cent and in some cases, they have been reduced from 24
per cent to 16 per cent. Previously what was happening? How many rates of excise duties were we having? That is
the point.

Now, what he has done is just the procedural simplification. In a big way, simplification of rules has been done,
making the tax administration very simple. The Finance Minister has introduced the idea of tax payment in banks
and getting refunds also from banks, which will be a great boon for ordinary taxpayers. 'One by six scheme', which
was introduced in about 54 cities has been extended to cover new places; now it will be introduced in 79 cities,
which will expand taxpayer base.

| think, hon. Member Shri Narayan Datt Tiwari would agree with me because the hon. Finance Minister has
introduced the concept of 'transaction value.' Even now, he has referred to it. The concept of 'transaction value' is
to determine excise duty in place of normal price that was open to so many disputes. Now, he is permitting excise
payment after every fortnight instead of on a day-to-day basis. He is prescribing that the Excise Department would
rely upon the records of the manufacturers. It is very important to note it. It was in practice for many years. That is
why, the entrepreneurs and others were put in the stronghold of the bureaucracy. Now, that has been removed.
They would now rely upon the records of the manufacturers. The requirement of statutory records has been totally
dispensed with.

All the simplifications have been done. When he was referring to CENVAT, the availability of CENVAT credit would
ensure an equitable spread of tax burden. That is the concept and that is the direction. He has taken these steps
towards the goal of achieving equitable spread of tax burden. The experts in the field of economics and many other
people have been demanding that these measures have to be implemented. When such measures have been
implemented, the credit should be given to the hon. Finance Minister for his bold and innovative step.

Let us take the case of customs. Of course, our Finance Minister would not take any democratic step as in the case
of excise because of the reason that any across-the-board reduction would have hurt the Indian industry. But, now
he has been very cautious and careful. He has maintained a clear direction which is of rationalisation and reduction
of duties where they can boost the Indian industry and placed items at the peak rate where it was needed in the
larger interest of the country. So, he has maintained the equilibrium and the balance. He has put the items at the
peak rate in the larger interest to safeguard our legitimate interests and at the same time resorted to reduction of
duties where it can boost the Indian industry.

Particularly, the reduction of duties on items relating to telecom, information technology, entertainment,
infrastructure definitely shall give a boost to our industry and exports because nobody would deny the fact that the
world is changing at a hurricane speed. Particularly in information technology, a revolution is taking place. To cope
with the change of time, we have already given a message to the world at the dawn of this century and the new
millennium that we would like to become the economic super power of the world. It is going to happen. That is our
vision, that is our dream. That is why we have used the word dream.

Of course, certain stringent measures should have been taken. But we are going in the right direction. You would
remember that the peak customs duty has been brought down from 40 per cent to 35 per cent. It is a very good
step, a well thought-out step taken in the right direction. When the P.V. Narasimha Rao Government left the office,
the peak tariff rate was 50 per cent. Then, the UF Government brought it down to 40 per cent, but slapped a five
per cent across-the-board special customs duty. Now this five per cent point reduction in the peak tariff rate in the
current Budget finally moves the tariff reform forward.

Our hon. Finance Minister has also decided to phase out the income tax exemption for exporters in five years. It
needs courage and good economic sense to phase out the exemptions. | do remember that in his Budget speech he
proposed the abolition of the Finance Minister™'s discretionary powers. Nobody would be willing to lose or abandon
the discretionary powers to grant ad-hoc exemption on customs and excise duties. It was being done by so many
Finance Ministers keeping the liberty of discretionary power to give ad-hoc exemptions on customs and excise
duties at their disposal. It was being done at times at the whims and fancies of the ruling elite. But that has now
been given up voluntarily, suo motu. It is a self-denial. | would not opt for this. What is the result? He has saved
Rs.500 crore for this country because of this one innovative step. But, our friends did not have the courage at least
to congratulate him in their speeches. Nobody in the ruling party would be willing to give up such discretionary
powers.

When we come to the arena of income tax, our Finance Minister"'s hands are tied. We know that. But, he has taken
commendable steps with a dual strategy. The first one is to phase out some concessions, so that the low and
uniform rates of tax can be sustained.



The second thing is, he has spread the additional burden by equitability. That is the point that he was referring to.
There is a small extra surcharge on upper income group and a small increase in the dividend tax on the companies.
He has made a small increase. It was already existing. But he has also removed interest tax and taken a number of
measures to help the tax-payers. The dividend tax on companies is not new. It was already existing, but he has
raised it. MAT has been rationalised and the rate has been reduced from 10.5 per cent to 7.5 per cent. | think, in a
different situation, he has done an excellent job.

Inasfar as agriculture sector is concerned, there are some advocates that agriculture also should be brought into
the tax net. But we know the conditions of the agricultural farmers, the land-holding class. We have got concern for
agricultural labourers. At the same time, the small land holders and even the medium land- holders are always in
the debt trap in spite of possessing land. This is happening. As a farmer, | know it. | know how to plough the land. |
come from a small rustic village and | belong to the agricultural class. | know what is happening in my village. When
monsoons fail, even the land-holders do not have money in their safe deposits. Many agricultural families hold land
but they do not have a television to enjoy in their houses. This is the situation. So, taking into account all these
aspects, agriculture has not been brought into the tax net. It will stay out of the tax net in perpetuity. We have to
congratulate the Government and the Finance Minister for this innovative step.

Our Finance Minister has announced some additional credit facilities for the Small Scale Industries (SSis). The
Reserve Bank of India had recently dispensed with the collateral requirement for loans up to Rs.1 lakh to small
units. Our Finance Minister has raised this limit to Rs.5 lakh. The Credit Guarantee Scheme for the SSis is also
being launched with a provision of Rs.100 crore in the Budget. When we touch upon this area, we find that lakhs of
people are employed in the Small Scale Industries, the cottage sector, and the tiny sector. | represent a
constituency where ten lakh people belonging to large number of poor families are depending on cottage sector
which is engaged in producing hand-made match sticks. This tiny sector caters to the needs of ten lakh people. But
there is a danger of mechanisation and all these people will be thrown into lurch, chill, penury and misery.
Therefore, we have been pleading with the Government to protect the interests of this tiny cottage sector,
particularly the industries which produce hand-made match sticks.

My comrades are, of course, concerned about the proletarians, the poor, the working class and the labourers. |
really commend their sincerity, loyalty and commitment. But the leader of the very same comrades for whom | have
got the greatest respect, the Chief Minister of West Bengal, came all the way to North Block to meet the Finance
Minister and make a representation for the mechanised sector. This is a fact. In the last Budget speech also, | have
referred to this. | have got great respect for the Chief Minister of West Bengal. | agree that he is a legend in that
State. But when our Comrades are agitating in the streets of my constituency and southern districts of Tamil Nadu
to protect the cottage sector, their own leader comes here to plead for the mechanised sector to reduce the tax.

16.00 hrs.

This is happening. This has already happened. Therefore, | have made a plea to the hon. Finance Minister. What
happened when the Janata Party Government came to power in the year 1977? There was a bold attempt to
protect the interests of the cottage sector, that is, the hand-made sector. So, the duty structure should be in such a
manner that it should protect this sector, particularly the hand-made sector where ten lakh people are depending
upon this sector for their livelihood. But the mechanisation is coming in a way surreptitiously. Before we took the
reins of the Government, particularly when the NDA Government came to power, even before 1998, the
mechanisation had crept in. Therefore, we came all the way to meet the hon. Prime Minister and the hon. Finance
Minister to put an end to this. Mechanisation should not be allowed. Otherwise, the whole lot will be in deep crisis.
There will be a terrific problem for their livelihood. So, they should not be allowed to operate the machines. This is
my fervent plea.

The most significant announcement is the acceptance of the recommendations of the Narasimham Committee on
Banking Sector Reforms for reducing the minimum shareholding by the Government in nationalised banks to 33 per
cent.

The other important area is the area of foreign exchange reserves. It is an area about which we are very much
concerned. It protects the economic well-being of the country. A priority area for economic reforms had been trade
and exchange rate policies. Exports and receipts on current accounts were encouraged to build up foreign
exchange reserves Import controls through licensing was virtually abolished. Import duties were reduced
substantially in stages with the objective of reducing the cost of production, and, at the same time, improving
competitiveness of indigenous industries. This has been done with a view to strengthen the competitiveness of the
domestic industry. Therefore, the exchange rate of the rupee was made to be determined by demand and supply
conditions in the foreign exchange market. The combined results of all these efforts led to a build up of substantial
foreign currency assets from merely $1 billion in June 1991 to more than $35 billion at the end of March, 2000.



We are all worried about the price situation. But what happened in the past? What legacy have we inherited? The
situation is so due to the resultant legacy of the past wrong policies and the polices which were not implemented
with a view to promote the economic prosperity of the country by the previous regime, particularly by the party
which was in power for 45 years. What is the real position?

The year 1999-2000 was characterised by low inflation because the year began with a downtrend in the rate of
inflation which decelerated continuously to reach an eighteen year low of 1.9 per cent as on 24t July, 1999. This
downtrend was maintained through November and December except for the 40 per cent hike in diesel prices in
October which nudged the annual inflation rate close to three per cent level. The year ended with an annual point
to point inflation rate of 4.16 per cent and 52-week average inflation rate of 3.1 per cent. When we look at the
figures given by the Director-General of Economic Intelligence, Commercial Intelligence and Statistics, the year
1992-93 - with the annual rate of inflation on point to point basis — ended up with seven per cent.
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The 52-week average was 10.1 per cent; in 1993-94, at the end of the year, it was 10.8 per cent but the 52-week
average was 8.4 per cent; in 1994-95, it was 10.4 per cent and again 52-week average was 10.9 per cent; in 1995-
96, it was 4.4 per cent and the 52-week average was 7.7 per cent; in 1996-97, it was 6.9 per cent and 6.4 per cent;
in 1997-98, it was 5.3 per cent and 4.8 per cent; 1998-99, it was 4.8 per cent and 6.9 per cent; and 1999-2000 it
was 4.2 per cent and 3.1 per cent respectively.

The annual rate of inflation in the primary articles (which includes foodgrains) was 3.7 per cent at the end of March,
2000. Prices of food articles increased by 5.2 per cent as against a rise of 10 per cent in 1998-99. It was 10 per
cent in 1998-99 and it has come down to 5.2 per cent. While those of non-food articles were lower by 2.5 per cent
as against a rise of 6 per cent in the corresponding period of 1998-99.

As far as the manufactured products are concerned, prices in this group increased by 1.6 per cent during the year
as against 3.7 per cent rise in the corresponding period of 1998-99. It is a very significant point. Liberalised imports
of manufactured products were one of the reasons for prices in this group remaining subdued.

As far as raw materials are concerned, the prices of raw materials showed very modest rise of just 0.8 per cent
during 1999-2000 as against 4.2 per cent in the preceding year, that is, 1998-99.

Regarding the trends in essential commodities, the prices of all important items of daily consumption remained
either stable or lower than the preceding year. Price rise in the group of 30 essential commodities that are
monitored on a weekly basis was 2.2 per cent as against a rise of 4.6 per cent in 1998-99.

We know as to what happened when onion prices picked up and as to what happened in the subsequent Assembly
elections. But the prices of vegetables like onions and potatoes were lower by 34 per cent and 17 per cent
respectively. These commodities had recorded very high price rise in 1998-99.

SHRI SOMNATH CHATTERJEE (BOLPUR): Are you reading from the report?
SHRI VAIKO : Yes. | amreading from the report of the Director-General of Commercial Intelligence and Statistics.

| would like to congratulate the Finance Minister for the tax rebate of Rs.5000 for women taxpayers along with an
increase in the rebate to senior citizens from the current level of Rs.10000 to Rs.15000 though the goal is to bring
all custom duties down to 10 per cent or less by the year 2010.

Sir, there was an expectation that the Budget would be a bolt from the blue. That was the gloomy foreboding. At the
same time, to meet the globalisation challenge, experts on economics were giving advice that we should increase
the taxes. This is the advice of experts on economics , not the political parties. Political parties will not do it. Experts
on economics were giving advice that we should increase the taxes, at this juncture to meet the challenge, to meet
the globalisation challenge, because India has a very low taxed GDP ratio. So, taxes must be increased. That is
one point. But that did not tempt him. Increases beyond a point could hurt industrial recovery and growth.
Therefore, the hon. Finance Minister understands the plight of the taxpayer. Therefore, he has not done it. You
could say then that he could have removed the surcharge and he could have given some more benefits but he
should not forget the mounting deficit due to uncontrollable and unavoidable circumstances - additional allocation
to the tune of Rs.13,000 crore in Defence; Plan allocation of Rs.11,000; and another Rs.11,000 crore because of
the recommendation of the Eleventh Finance Commission.

All these things, including the interest, have accumulated to an enormous amount of Rs.45,000 crore. Therefore,
the mounting deficit was there and he had to tackle that problem. ...(Interruptions)



Sir, the hon. Member from the Opposition, Shri N.D. Tiwari was giving detailed facts and figures about
unemployment. | really appreciate his concern. Of course, we are all concerned about it. But the unemployment
problem has not been created by this Government. We have inherited this legacy. He has given a figure of two
crore and odd educated unemployed people and stated that many people have not even registered their names in
the Employment Exchanges. | would like to ask him as to what steps they have taken to make a dent in this sphere,
to meet this challenge when they were in power.

Sir, many years back, when there was a crisis, 'tighten your belt' were the words that we used to hear from the
Government. When | was studying in the college, | do remember reading the news report of a statement made by a
very important Minister of the Central Government in which he stated: 'We have to starve at least a day in a week;
then only the country could survive.' He had also stated: "You should not take three meals a day and nobody should
host a feast for more than 50 people.' Even the officials were asked to count the leftover leaves to book the people
who hosted a feast for more than 50 people.

SHRI TRILOCHAN KANUNGO (JAGATSINGHPUR): It was 25.
SHRIVAIKO : It is only 25. | stand corrected. | thought it was 50.

Sir, when | started my speech, | said that it is a dream budget. It is a dream for a proud and prosperous India. We
have got dreams, but there are challenges. To fulfil that dream, we have to meet the challenges. The challenges
were not created by the Government headed by Shri Atal Bihari Vajpayee, but they were thrust on us due to so
many reasons like the global recession, the East Asian recession, recession in the industry in our country, decline
in the value added materials in agriculture, the Pokhran nuclear blast, the Kargil conflict etc. We have to take into
account all these factors. When all the economies were falling, when all the currencies in the Asian countries were
falling, we have come out successfully out of this crisis. The countries which were mounting pressure on us and
imposing sanctions one after the other, are all withdrawing the sanctions now. So, it is a great victory and the credit
for this should go to the Government, because when formidable challenges were there, the Government headed by
Shri Atal Bihari Vajpayee met these challenges successfully and it has come out victorious.

SHRI SOMNATH CHATTERJEE : Shri Yashwant Sinha is the Finance Minister.

SHRI VAIKO : Yes; the credit should go to the Finance Minister. Shri Atal Bihari Vajpayee knows who are the
competent persons and where to put them.

SHRI SOMNATH CHATTERUJEE : | also congratulate him on many matters. | would not only congratulate Shri Atal
Bihari Vajpayee, but also Shri Yashwant Sinha and Shri Vaiko. Of course, Shri Baalu does not agree with all that
Shri Vaiko says. ...(Interruptions)

SHRI VAIKO : Sir, since Shri Somnath Chatterjee said something, | would like to quote a couplet from Thirukkural
which was given to us by the great Tamil Saint Thiruvalluvar. It says:

"Idhanai idhanaal ivanmudikkum endraindhu
Adhanai avankan vidal. "

It means that one should see who could do a particular task successfully and then entrust that task to him.
Therefore, | would like to say that Shri Atal Bihari Vajpayee has chosen the right person for the right job.
...(Interruptions)

SHRI SOMNATH CHATTERJEE : But there is one failure. With all respect to our Prime Minister, he has not made
him a Minister.

SHRI VAIKO : He is always willing to put me in a trap. ...(Interruptions) Therefore, we have given a notice to the
world that we are going to be the super economic power of the world because this century belongs to India. The
competition will be between two Asian countries, between two giants - India and China. But as a democratic power
and also with the intellectual capability of our youngsters in computer technology - in technology information - we
would definitely excel the two giants. We will march ahead and will be a super economic power of the
century....(Interruptions)

The USAwill learn lessons from this century when it belongs to India. The century should belong to India and it will
definitely become a 'New Deal' because he referred to the USA. When the 'New Deal' was introduced, President
Roosevelt was criticised like anything. Likewise, we have started this. We have been waiting. The Opposition,



including you, have been waiting for more than 45 years.
SHRI SOMNATH CHATTERJEE : | am always in the Opposition.

SHRI VAIKO : But you supported Shri V.P. Singh's Government. You supported the United Front. These
Governments came with your support. We are, at least, all happy that a non-Congress Government is there in any
form. | like a non-Congress Government. They had got the monopoly for 45 years.

After all these things, | would now like to congratulate the Minister of Finance. He has made a list of
announcements to advance the cause of the second- generation reforms: rationalisation of indirect taxes, plans to
bring services into the tax-net, increase in the dividend tax, reduction in the highest tax rate, reduction in and
eventual elimination of tax exemption on export earnings, plans to bring down the reduction in inequities in tax and
regular treatment of venture capital in relation to Mutual Funds and a variety of procedural simplifications.

These announcements give ample evidence of continued commitment to the economic reforms on the part of Shri
Yashwant Sinha and Shri Vajpayee's Government. Therefore, | commend the Finance Bill. | would like to request
our hon. friends from the other side, at least, to be courteous for the innovative and commendable steps taken by
the Minister of Finance.

SHRI RUPCHAND PAL (HOOGLY): Mr. Chairman, Sir, | rise to oppose the Bill. Because of time constraint, of
course, | shall confine myself to a few areas only. The Finance Bill provides a large scope for discussion because
the whole administration can come under review. There are so many lapses, financial irregularities and all these
things. | am not going into the details of each one of them as reflected in some parts of the Finance Bill.

Article 265 of the Constitution stipulates that no tax shall be levied except by the authority of law. There have been
several occasions in the past when this Government avoided the Parliament. Even when the Parliament was sitting,
they had been imposing duties in the nature of taxes on the people of this country and then came to have the
sanction of this Parliament only at a later date. It only erodes authority of the Parliament. | am not going into the
specific steps that have been taken with regard to the price hike in diesel or, for that matter, in dismantling the APL
and rise in prices of petro-products behind the back of this Parliament - on several occasions both yourself, your
Government and your previous Congress Government for quite some time.

There are proposals for new taxes, both direct and indirect. There are proposals for modifications in the existing tax
structure. There are also proposals for continuance of the existing rates. But one thing is to be noted, that is, the tax
GDP ratio that has been constant for all these decades. There has hardly been any major change in the tax GDP
ratio.

In that sense it has been noted by economists that in spite of the complaints made by the industrialists and the rich
people of this country, India is having the lowest rate of direct taxes, even in comparison with the rich or developed
nations of the world.

If we take the tax GDP ratio from 1950-51 -- of course, there can be rather different sorts of calculations as to how
the ratio is to be taken into account, | am not going into the details -- the sum total is that there has hardly been a
major change. But a matter of major concern to our countrymen is the distortion of ratio between direct tax and
indirect tax. That is to be noted. In 1950-51, the direct tax accounted was 36.8 per cent and the indirect taxes were
to the tune of 63.2 per cent. In 1960-61, the direct taxes came down to 29.7 per cent and the indirect taxes were
70.3 per cent. In 1985-86, the direct taxes came down to as low as 14.4 per cent and in 1990-91 it further came
down to 14 per cent and the indirect taxes were 86 per cent.

The declining share of direct taxes was not consistent with the norms of tax theory. There have been many studies
and as we remember the long term fiscal policy was -- | think, Shri V.P. Singh was the Finance Minister at that time
in Rajiv Gandhi™s Government, | shall come to that -- framed. As an economy experiences modernisation,
diversification and expansion of corporate sector, the scope for direct taxes also increases. But in India, we find just
the opposite.

The share of service sector in national income has increased over the years and lately it has become the largest
sector in our economy. We may say that the base for direct tax has grown enormously in India, but why the
proportion of direct taxes has continued to be as low as possible. Of course, this time, a little or negligible
modification has been made. But where from this money will come? It is from the agricultural sector.

Of course, this time from the farm sector, non-agricultural income has been considered to be taken into account by
the Finance Bill. There has been an estimate, how far it is true, | do not know, the farm houses around Delhi
account for more than 50,000 crore of rupees of assets. They are owned by former bureaucrats, people belonging
to business community, mafia, politics, judiciary and many more of them. But there is an attempt on the part of the



hon. Finance Minister to take into account the huge assets accumulated at the hands of a few. That is not
agricultural income. Of course, agriculture is a deep subject. We have seen people in some rural areas with Maruti
cars and cell phones. They are considered to be able farmers. They are the rich people there. The mercantile
capital as per some reports, is surpassing the industrial capital in Indian situation after so many years of
industrialisation.
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SHRI RUPCHAND PAL : No one can say about percentage, but there is a feeling that rural rich should be brought
into the tax net. How? We can sit together and sort it out. This is a welcome step, at least. But if an inquiry is
instituted with regard to the farm houses in and around Delhi, it will provide a real picture.

This has come in the report. | do not know how far this report is dependable. It is more than Rs. 50,000 crore.
...(Interruptions) Agricultural income is untouched. There has been a scaling down in the rates of direct tax. It has
been done because there would be a better compliance and all these theories are moving around but our
experience is that it has never happened in India. The psyche of Indian industrialists, particularly in the richer
sections, is different, and it has not developed to that extent. In a developed country, and in the Scandinavian
countries, people are proud to say that they are paying tax but here, even if the Finance Minister announces kar
samman, there is no one to come forward to have that samman. So, the scaling down in the rates of direct tax has
not served any purpose at all.

Then, there are plethora of exemptions and concessions. Of course, the hon. Minister has admitted that he
proposes to bring down the number of concessions and exemptions. | fully agree with him--this is a big “but"--but
there is a large-scale tax evasion. | shall cite a few examples towards the end as to how the present Bill encourages
tax evasion.

The long-term fiscal policy of the Congress Government had proposed that certain balance had to be maintained
between direct and indirect taxes. Taxes like personal income tax have an important role in tax structure. It cannot
be substituted by duties on commodities because the excise duty and customs duty on commodities will ultimately
be a burden on the poorest of the poor, who cannot escape from this. What is happening is that the rich people are
becoming richer, and some handful of people are accumulating wealth and also evading tax.

Let me come to a specific example, amazing example. Some of the richest companies in this country have been
paying "zero tax™. | had asked some very important people, 'How is it possible when their company™s name is in
Fortune and in Forbes?™ They are among the 500 richest companies in the world. They are paying "zero tax™.
Their reply was, "You have passed minimum alternate tax. What can be done? We are paying minimum alternate
tax." So, there are umpteen number of ways by which they are evading taxes. Now, the time has come that some
firm measures need to be taken but | think, this Government has neither the capacity nor the will power, political will

to take such a step.

There has been a widespread tax evasion. It is a bane on the Indian tax-payers. Tax evasion occurs through under-
reporting, non-reporting, through alternate accounting, and balance sheet accounting process. There is no uniform
accounting practice because in some parts of the country, still there are marwadi systems of accounting. In Gujarat,
there are some other systems of accounting and they are called "Number one accounting system, number two
balance sheet™. All these things are going on. How can things continue like this in a civilised society? We are
speaking so many things about liberalisation, globalisation, excellence, and competition, but still the feudal
practices in accounting system are going on. There is no international accounting norm and code still today, which
is accepted by this country, particularly the richer section of the people. Tax evasion is illegal and if detected,
people who are evading taxes must be punished. | would like to know as to how many people had been punished.

Of course, in Bihar, a former Chief Minister had been put behind the bars because of his unaccounted money;
disproportionate wealth to the tune of Rs. 45 lakh. ...(Interruptions) There are people, Ministers against whom there
are charges of corruption of several hundreds of crores of rupees. ...(Interruptions) There have been people in the
previous Government, there are people in the present Government and there are friends of this Government also.
...(Interruptions)

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): This is highly objectionable. ...( Interruptions) Are you supporting
Shri Laloo Prasad Yadav?

SHRI RUPCHAND PAL : Not at all.

SHRI KIRIT SOMAIYA : He is not supporting him.



SHRI SOMNATH CHATTERJEE : How is it relevant, supporting or not supporting? ...(/nterruptions)

SHRI RUPCHAND PAL : It will be judged by the court whether you are misusing the CBI or using the CBI. It will be
judged by the people. | am not going into that.

There have been several Committees — Taxation Enquiry Commission, Commission to report taxable
income.....(Interruptions)

SHRI SOMNATH CHATTERJEE : Taxes are not recovered.

SHRI RUPCHAND PAL : After FEMA and Money Laundering Bill.....( Interruptions) He knows it. He has himself
audited all these things. | shall tell you. ...(Interruptions). | have been insisting in different areas about fraudulent
changes in the books of accounts; falsification of accounts, etc. This is not the occasion to raise it. You have
proposed that falsification of accounts is only a civil offence. Big people, big fish, rich people and industrialists are
falsifying their accounts. Falsification of accounts is a crime. They should be punished, but you are taking it as a
civil offence. Naturally, they are being encouraged. They are keeping multiple books of accounts. There have been
reports that as a result of large-scale tax evasion, black money of Rs. one lakh crore has been generated. It is a
rough estimate. It is because of your tax structure, the loopholes, the failures in the tax administration and lack of
political will on the part of the Government to punish the offenders that this is happening. Instead, you are coming
forward with amnesty schemes.

Now, currently, you are extending the Kar Vivad Samadhan Scheme. You are going on extending and extending
this scheme. What happened? The people who were ready to pay their taxes, as per assessment, they also had
withdrawn their offer and opted for the Kar Vivad Samadhan Scheme. The same thing has happened with the
earlier schemes. The widespread non-reporting, under-reporting of taxable income has been studied by the latest
Tax Reforms Committee. But this Government has not taken any lesson.

Sir, with your permission, | amreading a part of the speech made on this very floor of this House:

"It is inexplicable that in a country of over 900 million people, only 12 million people are assessed to
income-tax and what is worse only about 12,000 assessees are in tax bracket of income-tax of above Rs.
10 lakh. "

This is very important. This was the speech made in 1997-98. All of us know as to who was the Minister of Finance
at that time. From 1.2 crore people it may have come up to two crore people. But if you analyse the world over
regarding the corporate tax, the tax paid by the companies, they account for more than 85 to 86 per cent.

Now, in India, the situation is just the opposite. The salaried class people cannot evade tax. They have to pay to
their neck. It is the professionals, the industrialists, the rich sections who hold the reins of the companies, who
evade taxes. Out of these two crores, the largest chunk is coming from the salaried class people who cannot evade
the tax. | would ask the hon. Finance Minister whether he could name the most profit-making companies which had
not been paying even a single paisa till he came forward with the Minimum Alternate Tax. Would he tell which are
the companies whose names are there among the 500 richest countries of the world and how much tax are they
paying? This is very necessary. The country and the Parliament has a right to know this. It is very difficult to
quantify how much tax is evaded, but this Government is out to encourage tax evasion is very clear. Let us have a
look at Clauses 100 and 101 of the Finance Bill. It has been said in Clause 100 that in Section 14A of the Central
Excise Act, sub-section (4) shall be omitted. So also Clause 101 says. It says that in Section 14AA of the Central
Excise Act, sub-section (4) shall be omitted. Now, what is there in sub-section (4)? Let me read out sub-section (4)
with your permission, Sir to have a better understanding of this provision. It was initiated by no less a person than
Dr. Manmohan Singh. No one can say that he is against reforms. It was continued by Shri P. Chidambaram. No one
can say that he is not a believer in economic reforms, liberalisation and globalisation. This is what sub-section (4)
says:

"The expenses of and incidental to such audit" — it relates to the independence of audit, the remuneration
of the Cost Accountant — "shall be determined by the Chief Commissioner of Central Excise, which
determination shall be final and paid by the manufacturer or the person, and any default of such payment
shall be recoverable from the manufacturer or the person in the manner provided in Section 11 for the
recovery of sums due to the Government."

This is what sub-section (4) says. What does it signify? It is being said that henceforth the statutory excise records
will be dispensed with for all assessees from 15t July, 2000 and the Excise Department would now rely upon - this
is very important — the records maintained by manufacturers. What is the experience now? The experience is that
out of the target, only 35 to 40 per cent of the excise — which is the largest component of the indirect tax; about 20



per cent of the total indirect tax is from excise only - can be collected and that too because of this provision initiated
by Dr. Manmohan Singh and supported by Shri P. Chidambaram that there should be independent audit. If that is
done away with, what will happen? Henceforth the companies will take care of themselves. They will seek the help
of the consultants and they can say that they are not ready to pay to the independent auditor. So many articles
have come out to strengthen the independent audit system in a globalised, liberalised world. Even in the days of
reforms, the regulatory power and authority should be strengthened, but they are doing just the opposite. They are
weakening whatever infrastructure, whatever regulatory authority, whatever independent objects of checks and
balances we had in the accounting system, in the audit system.

The cost accountants are put at the mercy of the tax evaders only. How it came about? What is the history?

Sir, there is a Calcutta-based company, Paharpur Cooling Tower Limited which has filed a writ in the hon. High
Court of Calcutta challenging the action of the Department in appointing auditors in their company. They obtained a
stay. Ultimately Berger Paints and others came in. The Government did not contest it. Instead of contesting this,
they came forward with a decision that external audit should be dispensed with. That means that even in these
days of large-scale evasion of excise it is happening.

There has been a provision in the Central Excise Act which was initiated by Dr. Manmohan Singh who initiated the
reforms. We may agree or we may not agree with it. That is a different issue. We have been opposing his concept
of reforms. We have our own concept of reforms. But, still, there was a provision and this Government is trying to
do away with this provision. This will spell disaster. This will cause more evasion, generation of more black money
and weaken this Government financially.

This Government have, all along, been complaining as to wherefrom the money will come. There are several ways
by which you can mobilise the resources. You just take care of tax evasion. You are not doing it. You broaden the
tax net. You are not doing it. You should tax the richest people. You are not doing it.

The black money is a menace to the Indian society. We have been discussing about corruption in high places. Now
the match fixing has come. We are debating it. What is this match fixing? Match fixing is related to this globalisation
process. ...(Interruptions) What is happening even today? Of course, it is with the blackmoney - Bollywood,
Hollywood etc. The Bollywood, Hollywood and cricket stars and your match fixers all are closely related. | do not
know how many politicians are there. That will come out. | am not going into it.

THE MINISTER OF ENVIRONMENT AND FORESTS (SHRI T.R. BAALU): Even before 1991 there were matches.
...(Interruptions)

SHRI RUPCHAND PAL : | am not going into it.
SHRI VAIKO : Cricket is confined to Commonwealth. ...(Interruptions)

SHRI RUPCHAND PAL : The money is there. What happened very recently in the Rajya Sabha elections? This is
not my complaint. Very responsible people have discussed it. What will happen to this institution if things continue
like this? What has happened? Even today corruption has reached a stage where black money is eroding the basic
ethos of this country in such a manner that even today we found a notice from the hon. Speaker that this Lok Sabha
proposes to constitute an Ethics Committee.

There is a firm, Transparency International. You shall say it is a CIA body or whatever you may call it. This
Transparency International have come out with a report and they say that India is among the most corrupt countries
of the world and it is related to this disinvestment process. Even today it has come out. | can cite only three
examples which have come out in the Press today.

Even the hon. Leader of the Opposition had mentioned it when she participated in the debate during the Motion of
Thanks to the President for his Address. What was that? It was about the Modern Bakery which has been sold to
Hindustan Lever Limited = unfortunately | cannot but name it = for a meagre sum of one hundred plus crores of
rupees. The real assets of this firm will cross at least Rs. 2,000 crore. The employees have challenged this
Government that if it is not true they were ready to resign enbloc from their services. The Government cannot take
their challenge.

They have proposed to bring down the Government's stake in Bharat Heavy Electricals Limited to 20 per cent. This
is one of the major giants in the public sector.

They can do anything and everything from power generation to diesel generation sets. Books have been written on
Bharat Heavy Electricals Limited. So, they are proposed to be disinvested.



Sir, MTNL is a classic example. MTNL, through the process of revenue sharing, has made a profit. Profit-making is
not an offence. Since this is a public sector undertaking, this Government will sit over it and decide who will be the
Chairman and who will not be the Chairman, how much percentage will be disinvested and how much will not be
disinvested. All that is under their control. Now, the Income Tax Department said that they were to pay Rs. 209
crore as income tax. The company said that what they had spent was revenue expenditure. They appealed to the
Chairman, CBDT - after two days, he joined as a Member of the Telecom Regulatory Authority of India — and he
refused to budge. Then, there is a practice that when there is a dispute between a Government Department and a
public sector undertaking, it is referred to the Committee of Disputes. They appealed to the Committee of Disputes
and the Committee did not decide anything. Then, they went to the court, but even before they went to the court,
something happened which was unprecedented in the history of free India. The Minister owes an explanation as to
what is that. The Income Tax Department ordered a freeze of all the accounts of the MTNL on 30 th of March when
they were to make payment of salaries to their employees. The nationalised banks were graceful enough not to do
that and made payment after securing the assurance. This is with regard to a public sector undertaking. There are
umpteen number of instances ...(Interruptions) On the other hand, GAIL is a glaring example. There are so many
other examples also.

| am citing the example of Jessop & Company Limited. What is that? A number of multinational companies, three of
which are multinational banks, have not paid a single farthing of income tax and the Income Tax Department had
been sitting without doing anything. They were appealing, they were requesting, and they were imploring but the
multinational banks were saying that they did not care a fig for them, irrespective of whatever they did.

SHRI VAIKO : So, do not allow any multinational company to enter your State.

SHRI RUPCHAND PAL : Then, | come to companies which have come via Mauritius. It was ordered that they would
pay transfer price. They are making calculations of where there are more concessions. All the multinationals are
coming via Mauritius because we have Double Taxation Avoidance Treaty with Mauritius. Now, the Minister was
bold enough to say that he would look into that and the very next day, when they retaliated in the share market, the
Minister said "No'. We know that very scathing comments had come one by one from Sucheta Dalal of the Indian
Express. The next day, this Government did not have the spine to take action. They are inviting them and they are
weakening our own public sector undertakings. They are asking our own public sector undertakings to make
payment for which they need not make any payment. That is the situation.

SHRIVAIKO : | think, about multinationals, you have to speak before a mirror.

SHRI RUPCHAND PAL : What is a mirror? How can Shri Yashwant Sinha be my mirror? He cannot be my mirror.
...(Interruptions)

Sir, a situation has come where this Government is bringing disaster to the whole economy of this country. They
are out to compromise our economic sovereignty by taking steps which this nation will never tolerate.

| oppose this Bill and | think that the hon. Finance Minister will reply to the points raised by me during the course of
my speech.

DR. B.B. RAMAIAH (ELURU): Mr. Chairman, Sir, | had the pleasure of listening to all the three hon. Members, who
have given a lot of statistics and made various other points, but | do not want to go into all those things. | would only
like to deal with a few items that are mainly concerned with the policy matters, and also to what extent they require
to be modified, which is something that has to be considered by the Finance Minister. When we see the statement,
we find that the Government wants to remove the infrastructure bottlenecks, give priority to human resource
development and strengthen some other things.

Another important item relates to the National Commission on Land Use Policy, which comprises experts from the
relevant fields, who would adopt an integrated approach. This is also one of the important items, on which |
definitely support the Finance Minister.

L

The Finance Minister has announced a scheme called “Pradhan Mantri Gramodaya Yojana™ through which he is
going to support a number of things in rural areas, which is going to be very helpful. Under the Rural Housing
Scheme, he sanctioned money for 25 lakh dwelling units. Some of the other things are very important. He has also
announced a new insurance scheme called ‘Jeevan Shri Bima Yojana™, which is meant for the poor people. It is an
excellent scheme that has been introduced because it will be very useful. He has also announced that a Task
Force with eminent persons would be set up to review the existing legislations and also other Government schemes
pertaining to women, national economy and women™'s employment.

| am mentioning some of these things because they are very positive directions in which the Minister is thinking



about. There are various other things where we need to work together to see as to how we can strengthen the
economy in the present situation.

The Finance Minister has also said the budgetary support for Plan has gone up by Rs. 11,000 crore, that is, from
Rs. 77,000 crore to Rs. 88,000 crore. He has also increased the Central Budget outlay from Rs. 1,03,000 crore to
Rs. 1,17,000 crore. The amount of assistance given to the States under the Plan has also been increased from Rs.
33,000 crore to Rs. 36,000 crore. In Agriculture, the financial support has gone up by 20 per cent.

One of the main points that | would like to make is about the banking sector. We are very happy about two things.
One is, the Minister has reduced the interest rate by one percent. Today, India is not able to meet the competition in
the international sphere because our interest rate is a biggest burden. Though our wages are low, and the quality
has to be improved, the biggest burden is our interest rate, which is not allowing industrial development. Another
thing that he has done is that he has reduced the interest tax by two per cent and as a result, the liquidity has also
improved. Now, there will be enough amount of money, which can be used for development and growth of the
industry as well as agriculture. NABARD and SIDBI have also given some support to assist the rural agricultural
sector.

Another important item on which the Minister has to make a special survey is about industrial sickness. It has
become one of the greatest worries for everyone of us because a huge amount of resources is being kept idle. We
have been repeatedly thinking about this. But what | want to bring to your notice is that sickness is not our problem
alone. It exists in all the developed countries, including Japan, but the point is that they have removed this sickness
at a number of places. BIFR is not going to handle these things. It is only handling a small set of things, and not
amalgamations or mergers. We should either have a different organisation to deal with this or we have to make the
financial institutions to come forward with financial assistance to see that these sick industries are stabilised.

If we can get indications of the sickness from experts in advance, there is scope for amalgamation. Amalgamations
and mergers are going to be resorted to in a big way. We have not done it so far in spite of our repeated efforts.
This would really make a lot of difference. This can be taken recourse to in different sectors where there is mobility
or adaptability. If a tractor manufacturing company is getting into some problems, another automobile company can
merge with it and utilise some of its facilities, equipment, manpower, etc. There are other areas in which we are
required to do a lot of work which need to be concentrated upon. To do all this we require efficient technical experts
in all banking and financial institutions to monitor things. Even agriculture needs to be monitored. We must have the
people who can monitor these things and give proper guidance at appropriate times.

The next point is about the direct and indirect taxes. An hon. Member has said that the direct taxes have come
down and indirect taxes have gone up. It is a healthy indication. The country in which direct taxes have gone up has
suffered badly. Talented people and people with resources have gone out of the countries where the rates of direct
taxes are high. A lot of our people have gone out of the country because of high taxes here. Water always flows
from a higher place to a lower plane. A human being prefers to stay in a place that offers more attraction to him.
Today, after the direct taxes have come down, people started thinking of coming back to their country. Our own
NRIs and experts are now thinking that they should come and support their own country. They are feeling that they
would be better off in this country than anywhere else. Direct taxes had to be reduced to see that the resources, the
manpower, the abilities and talents in the country can be retained in the country. One can think of increase in
indirect taxes. | say this because in India only two per cent of the people are paying taxes. Out of a total population
of about 100 crore, if two per cent of the people only pay taxes, there is no justification in the policy of taxation. Are
these other people not gaining benefits of the resources in the country? The tax net should be widened. At least 20
to 25 per cent of the people in the country must be made to pay taxes by different methods. Whatever method the
Finance Minister will adopt in this regard will definitely lead to a stable policy. This is very important. | am sure the
hon. Minister of Finance will take this into consideration.

In regard to agriculture, hon. Minister of Finance also knows as to what is happening in this field. After we became
dependent on the PL-480, we had started developing our technologies in this field. People like Swaminathan had
done tremendous amount of work towards achievement of Green Revolution. Now, in spite of the increase in
population, we are able to produce enough foodstuffs. We are now in a position even to export. But, unfortunately,
in the last two years the growth has slowed down a little. This is an alarm bell for a difficult situation. It indicates that
we should give more support to agriculture by adopting various methods. Though the hon. Finance Minister has
given some additional finances for agriculture sector, much more needs to be given. This sector has the greatest
employment potential in the country. More than 65 per cent to 70 per cent people in the country depend on
agriculture. It is agriculture that is able to sustain our economy. Our inflation rate has been kept in check because of
agriculture. The last monsoon has really helped us. That is a very great support. This year, due to lack of rainfall
we find ourselves in the midst of droughts and other problems.

One of the items mentioned in the Budget is the national calamities. | think the Minister should be able to deal



properly with the national calamities. Provision for national calamities must be increased because we are facing
severe problems. Cyclones have caused great havoc in Orissa. The funds that were given for this were not
sufficient. Today we are having drought conditions in Gujarat, Rajasthan, and Andhra Pradesh. There also we
require a lot of support. Since we have not been able to provide funds to national calamities, we have been
constantly facing these problems. | hope the hon. Minister of Finance will be able to take special interest in this.

17.00 hrs.

Sir, the special item that we need for the agriculture sector is the watershed programme. The watershed
programme is very important. The substantial quantity of rain water is going into the sea and we are not able to
utilise it. Unless we are able to utilise it properly, tomorrow all our drinking water schemes, agricultural development
and other related programmes will be facing difficulties.

We hope that our hon. Finance Minister would be able to give special thrust for hydel projects by which we would
be able to reduce the floods destruction and utilise the water for various other purposes. It will also help in
generation of power by using the water for our requirements. We are really facing the problem. So, this is high time
for us that we give the top-most priority to it.

My next point is about infrastructure. We are giving a lot of support on infrastructure. As | had mentioned earlier, we
need more than 200 billion dollars in order to stabilise our future economy and development. Be it, power
development, road development, port development or the communication development, we require various things.
But we also know that our savings are not enough to meet all these requirements. So, we need an outside support
either through NRIs or through other resources. There is a need for infrastructure support by giving more tax
concessions for a longer period. We have to do all these things as early as possible. Otherwise, our rate of growth,
our anticipation will get badly affected and a lot of problems will be there.

Sir, my next point is about human resources. When it comes to human resources, | feel, one of the prime problems
is on education. Today after 52 years of Independence, still more than 40 per cent population of our nation is
illiterate. They have not yet come up to any educational level.

But, Sir, as far as our Andhra Pradesh is concerned, we are giving a lot of efforts and support in regard to providing
education to all. Our hon. Chief Minister wants to make every people of Andhra Pradesh cent per cent educated in
the next five years. In this direction, in one year, he has provided 30,000 school buildings as also 1,20,000 school
teachers. Meaningful education will be provided there. In this regard, he has also appointed the parents of the
village to look after the educational facilities. If any teacher is absent or leaving, they have been empowered to
immediately appoint another teacher so that the studies of the students are not affected. So, we are giving
concerted effort to see that good education is provided to them.

Another thing which our hon. Chief Minister has done is that he has provided a very substantial support in regard to
women folk. And, one of the greatest developments that has taken place in our Gram Sabhas is DWACRA It is a
self-help resource. As a lady, we will provide Rupee One per day as saving. By that, a group of people of 10 to 15
will be able to start helping their development. Whatever they could be able to save, they will start some
development programmes. About 30 lakh women have already become members of this Programme and they have
already saved Rs. 700 crore. They should really be able to utilise it for their development and other related
purposes.

My next point is about the fertilisers. You are loading 50 per cent higher duty on it and this is definitely going to cost
greatly all the farmers. By that, the burden will also come on the common consumer. The farmers will not absorb it.
They have to put it somewhere else. So, ultimately, this price-rise is going to create a problem for everybody. When
the prices go up, your savings will come down. In fact, to every State, small savings give a lot of support. If the small
savings come down, the resources will also come down. That is why, we are requesting to do something for it. Of
course, this year, we have said that we will go upto 29 per cent of the resources. But we want to go upto 33 per
cent. Unless, we make it 33 per cent, probably the States will not be able to generate enough amount to start their
developmental works.

In fact, in Andhra Pradesh, we have started Ryfu Bazars. It is because earlier the farmers were producing at a
particular price but the consumers were getting at a very high price. That means, in between, a lot of things were
going on. Now, we have started a lot of Rytu Bazars and in that bazar the farmer sells it directly to the consumer so
that he gets a little higher price and the consumer gets a lower price by eliminating middlemen. That is why we are
trying to stabilise our distribution system.

Another thing which we have started is cold storages. During the season when the production goes up, the prices
come down. But again during off season, the prices shoot up and the consumers make it very difficult. To avoid all



these problems, we have also started storage facilities. We have even included chilly, onion, tamarind and so many
other items so that they are released during the time the prices shoot up. This way, we are trying to maintain our
distribution system.

But in this regard, the Government of India has also to do a lot of things. They should bring about various
concessions for cold storages and warehousing. They should give tax concessions, lower interests rates and other
such things. This is all the more necessary.

Similarly, there are various aspects where we are facing problems. In this regard, | would like to bring to the kind
notice of the House about the problems being faced by the Vaizag Steel Plant. It is one of the most modern steel
plants in the country. Unfortunately, it is not part of anybody's else responsibility, it is the responsibility of the
Government of India. They took about eight to ten years to complete the probject.

That is why, the escalation has gone up by ten times because they have started giving small amounts. In fact, |
have fought for them and then they have increased it because 50 per cent being the administrative expenses, only
50 per cent less is going to the project. So, it has gone beyond control. Once they have given some concession.
But now it is right time because it will be able to sustain 18,000 families who are working on that. The hon. Finance
Minister said that wherever the technology is good, wherever it is viable, they will try to support it. It is one of the
projects in which they require a lot of support.

Coming to indirect taxation, | would also like to bring to your notice that in WTO, everybody is going on criticising.
The measures proposed in the WTO have been discussed for more than ten years. After the Uruguay round of
discussions, the developed and the developing countries came to a certain understanding. They have found out a
via media through which both sides made some sacrifices and they wanted to try and see for some time whether it
will go well or they have to take corrective measures if there are some problems. That is how, in 1994 in Marrakash,
they have signed an agreement. It does not matter which party signed it, but it is internationally very important.
Even countries like China, Russia and many other countries want to get into WTO. There are some benefits in it.
Unfortunately, there are also some points which we should take into consideration. We liberalised imports of certain
things. That is what is meant by OGL. But there is a protection for us. Every item, specially the agricultural items
like milk, rice and wheat are allowed to be imported. But we can use leverage which the developing countries like
the US, European Union, China and Japan are using. We have to go in for tariff protection. If we are unable to get
tariff protection in time and if we do not take quick action, people will suffer. That is why, | had requested the hon.
Finance Minister that he must develop immediately whatever machinery is required because it has got tremendous
amount of advantages.

Coming to tax structure of indirect taxation, we have simplified the tax process. But unfortunately 8 per cent tax has
gone up to 16 per cent. A number of people have been tremendously affected by this. The requirements of the
common man have all gone up. This is one of the problems to be solved.

The hon. Finance Minister has given some concessions just now for some of the non-conventional paper industries.
| have just gone through the paper which is here with me. This is a small scale sector. Fifty per cent of these
industries have become sick. You can exempt at least 10,000 tonnes. This is a small sector. It is not modernised.
The hon. Finance Minister says that it requires very high capacity, high technical skill and a lot of manpower. | am
sure you will also consider this and see that at least 10,000 tonnes should be exempted from this taxation.

Coming to various other financial procedures that we made on these proposals, we also feel that housing is one of
the important aspects. In rural India, housing is one of the important things for which you have given some support
and | am sure that will go a long way. But the question of implementation is one of the things that we require.
Implementation and effective utilisation are some of the things that are required to be done. In fact, today even for
some of the housing or for some other things like drought conditions, we are trying to use MPLADS. In fact, | am
trying to prepare a proposal on this so that we should be able to take care of all the calamities. The programmes
that have not been implemented earlier are the main constraints. We are trying to remove all the problems by taking
up the matter with the concerned Ministries. Once we do it, | think we should be able to do even more on these
programmes. We will effectively do service for the people and specially for the Members of Lok Sabha, it is a great
boon to help people because people are expecting that we have to do something for them and all the things that are
required by all the communities can be done.

Some hon. Members have made a suggestion for increasing the amount to Rs.5 crore but what | would like to say is
that the money that has not been utilised could be utilised very effectively and successfully. | am sure the hon.
Minister of Finance will be able to take into consideration all these things and come forward and try to help the poor
people. The fertiliser industry can also take some of the load. He can ask the industry to improve its efficiency so
that the load would not come upon the farmers. | hope, the hon. Minister of Finance will look into these things.



SHRI K.P. SINGH DEO (DHENKANAL): | am very grateful for this opportunity to speak. | am also grateful to my
party for giving me this opportunity.

Yesterday, | wanted to congratulate the hon. Minister of Finance for what he did for the sportsperson. The
sportsman in me would have liked to congratulate him for giving a hundred per cent exemption to the Indian Olympic
Association. The Minister of State of the Ministry of Information and Broadcasting - he is also the President of the
DDCA - told me a short while ago that he has extended it to the National Sports Federation and to the State
Olympic Associations. But the soldier in me is not permitting me to support the hon. Minister of Finance in this Bill.

Only yesterday, we passed the Appropriation (No.2) Bill authorising him payment and appropriation for certain sums
- Rs.7,84,932 crore. We passed it without a whimper. Of course, article 114 (1) says that there should be no
change. But we did not get an opportunity to discuss because it was streamrolled. There was no transparency or
no accountability. Today also, because of the massive majority of this heterogeneous conglomerate, | think, we are
going to pass the Finance Bill.

I would like to take the opportunity here to bring certain things to the notice of the hon. Minister of Finance and to
the notice of the Government through him because some of the Ministers are not present here. | would confine
myself only to three or four subjects because my colleague Pandit Narayan Datt Tiwari, the first person to speak
from the Congress, has already dealt with many of the points.

Yesterday, during the discussion on the Demands for Grants relating to the Ministry of Human Resource
Development, | wanted to move Cut Motion No.72. What was this Cut Motion No.727 In 1993, this very Central
Government — no matter what the party in power was — had, in its wisdom, thought it fit to appoint a Sub-Committee
of the Central Advisory Board of Education where all the Education Ministers of the country of all hues and views
were represented. The unanimous recommendation in 1993 was that physical education and sports formed an
integral part of education. The reason for this was that sports is a State subject and education is a Concurrent
subject. So, we did not get into the hassle of a Constitution Amendment and all that. It only took 15 minutes for the
Central Advisory Board of Education, in Vigyan Bhawan, to accept that recommendation. Seven long years have
passed since. The first step was that it should be introduced in the Government schools, that is, in the Navodaya
schools, in the Kendrya Vidyalayas and in some of the public schools where facilities already existed. It would
have been a "zero' budget where you would not have had to spend even a single paisa more.

Today, there are 200 million children in 600 thousand schools and it would require $200 million if you have to give
them the basic facilities. But here the facilities existed in the Sainik schools, the military schools, the Kendriya
Vidyalayas and the Navodaya Vidyalayas. There are about 1200 Kendrya Vidyalayas and Navodaya Vidyalayas.
Seven years have passed and nobody has been made accountable for not implementing it. You will find that there
is only one Kendriya Vidyalaya in Delhi Cantonment and another in Ambala Cantonment that have implemented it.

There was a discordant voice saying that we are seeking some amendments. Seven years later, we are thinking of
an amendment. Why was it not implemented? You want a healthy country, a fit country and a strong country. Shri
Rajiv Pratap Rudy brought in a discussion on the dismal performance in Olympics. Why? We are not producing
healthy children, but at the age of 24 or 25, we catch hold of them and we want them to be world-winners. We are a
nation of 100 crore, but we do not get any medals.

So, here | would like to take the opportunity to say that in the last 100 years of Olympics, out of the four medals won
by India individually apart from hockey, three of them are from my school, La Martineire, Calcutta because they are
taught physical Education for three periods in the classroom every week. We have Norman Pritchard in 1900 and
Leander Paes in 1996 from this school. The Lucknow Branch of the school has produced four Maha Vir Chakras
and 17 Vir Chakras. It is because soldiering, physical education which leads to a healthy body, a healthy mind as
well as health education, are all integrated. This is not what | am saying. From 1904 when the bad old British were
here, they had introduced it and they had said that no school will be recognised if it does not have a playing field
and if it does not have an integrated education.

Dr. Radhakrishnan in 1948, Dr. Mudaliar in 1952 and Dr. D.S. Kothari in 1964, have recommended like that. Ninety-
six years from 1904, till today, we have not been able to provide this to our little children or to our youth and we
want a fit and a strong nation which will bring us glory in Olympics. This is my first point.

The other day, | read a news item on convergence. Shri Ram Jethmalani said that there would be a convergence of
communication, information and broadcasting, telecom, information technology, etc. | wish there were some
convergence in the field of sports also, instead of division, duplication and dichotomy.

Now, the hon. Finance Minister has given income tax exemptions and | hope that we will be able to pool all the
resources of the Central Government, the State Government, the public sector, the private sector, the schools,the



Universities the UGC, etc. and produce the ultimate athelete so that we get a gold in Olympics. Today Olympics is
the symbol of national pride, national fithess as well as the symbol of nation's place amongst the comity of nations.

As | said, the soldier in me does not permit me to support this Finance Bill. | will come to Defence Services. The first
and foremost thing that | would like to say is that we have not learnt from the lessons of the past, whether it is 1947
or 1962 or 1965 or 1971 or the Arab-Israeli wars that took place. It would have given us many lessons at a very
cheap cost because we did not have to undergo the Arab-Israeli wars.

17.19 hours (Dr. Laxmi Narayan Pandey in the Chair)

Deep into a proxy war on two fronts, infiltration everywhere, danger of a frontal conflict developing into a
devastating war with an irreconcilable neighbour, it is imperative that we follow the lessons that are brought to light
in the last three wars as well as the Israel's six-day war and also, the recent Kargil war.

I recall that | had mentioned two years ago here that we lack credible defence. | know that the Defence Minister is
not here and we are not going to discuss the Demands for Grants of the Ministry of Defence. This year, an amount
of Rs.13,000 crore more is being spent as a result of the Kargil war. We do not have a credible defence, which
deters enemies from attempting adventure on us. This is exactly what the Israeli's grand strategy or the aim was.
They did not have depth. They could not invade other territories. But they had to be ready throughout, with an aim
and a policy that they could move into the enemy's territory simultaneously, in a mobile manner and they could not
quickly react to it.

That is how they have survived in the midst of large countries which are hostile surrounding them.

Now, | refer to the role of the Territorial Army, the citizens™ army. In 1995, this Parliament and the Government of
the day appointed five Members of Parliament. The only signatories left today are Maj. Gen. B.C. Khanduri and
myself. In 1995, five distinguished soldier Parliamentarians who are Vir Chakra awardees and other highly
decorated soldiers as well as Armed Force personnel and senior bureaucrats gave a unanimous report to the
Government. The report was handed over to Shri Mulayam Singh Yadav and to the President of India as the
supreme commander. That report is yet to see the light of the day in this Parliament after five long years. The
Territorial Army was established by an Act of Parliament in 1949. Therefore, it is a citizens™ army. Sir, through you,
| am trying to convey to the hon. Raksha Mantri. After my discussions with him | know that he would like to act on
this report because the entire Israeli Army is territorial. Nobody can afford a large standing army with pay, pension,
perquisites and the other wherewithal. Ninety per cent of our Defence Budget goes towards these items. So, very
little is left for modernisation, retrofitting, replacement, etc. That is why, this year the Finance Minister has been kind
enough to give us Rs.13,000 crore more after the 45 day adventure we had in Kargil.

Secondly, | come to the plight of ex-servicemen. A high-level Committee of Ex-servicemen met in 1984. Hon.
Jaswant Singh, Hon. Rajesh Pilot were also its members. There were seven members of the Council of Ministers in
that Committee. In that case also, some of the recommendations are yet to see the light of the day. One was
relating to the formation of the Ex-servicemen Financial Development Corporation with a corpus of Rs.150 crore
from the Centre in five years and Rs.150 crore from all the States of the Union in five years. We have a Financial
Development Corporation for minorities, for the scheduled castes, for the scheduled tribes, for women, for small-
scale industries. But, for 14.5 lakh ex-servicemen we could not find Rs.300 crore budget between the States and
the Centre.

In the Territorial Army Committee as well as the Ex-servicemen Committee, the question of second employment
came up. People join at the age of 18 and retire at the age of 33. The nation has pumped in its resources to train
them. They are a dedicated and disciplined force. You have seen the number of people who have died in Kargil.
Right from 1947 they have been dying, so that we are safe here. They have given their today for our tomorrow. But,
we do not want to utilise their services for which the taxpayer has paid and for which they have been trained.
Therefore, they go abegging at the age of 33. A highly motivated, disciplined and trained manpower is of no use to
the nation building activity.

The Territorial Army has also got ecological battalions. They have done excellently well in Bikaner, Shahjahanpur,
Mussoorie, Pithoragarh and Chambal Valley. The Government of Orissa has been demanding one ecological
battalion so that as an aftermath of the cyclone also they could be helpful. | am very grateful to Shri T.R. Baalu who
has written to me yesterday saying that there is no money at the moment with the Government of India for this
purpose. If it does get sufficient funds in the Tenth Plan, then he may consider the ecological battalion for Orissa.

In the Territorial Army Review Committee there is a proposal for a water wing and an air wing. It is because disaster
management has been engaging the attention of the Government of India today. The super cyclone of Orissa was
the latest manifestation. | do not see how we are going to reconstruct that part of India which is known as Orissa.



Parts of Andhra Pradesh, parts of Bihar, parts of West Bengal have also been hit by the super cyclone or the
weather related phenomenon.

That is why, this Finance Bill is a bit disappointment. | do not know whether the hon. Finance Minister had visited
the aftermath of the cyclone. The Defence Minister and other Ministers have visited. At least, half of Orissa is
destroyed. Fourteen out of 30 districts have been destroyed. Devastation and damage are very minor words. To
reconstruct and rehabilitate or to get on with life, an astronomical figure is necessary. But | do not find it on the Bill.
What are the steps which the Government is taking in this regard? The Finance Minister has said that this Budget
is the first of its kind in many ways and the first in the millennium. But this is rather disappointing. | thought that this
was a fit occasion where Orissa could have been given a special statusor category, as Orissa does not come under
the seventh Schedule States or the hilly States. Even if it is not there in the Constitution, it could have been
innovated. Now, you do not have a Task Force in the Constitution nor has the Ninth Finance Commission or the
Tenth Finance Commission have recommended it. But you innovated it and you made the hon. Defence Minister
the Task Force Commander to oversee the aftermath of the cyclone. So, the same innovate step can be brought in
here because Orissa, alongwith its neighbours like Andhra Pradesh, Bihar and West Bengal, have been subjected
to these weather-related phenomenon for the last nearly four decades. This is eroding the tax base and the
capacity for raising the resources for the Plan. Therefore, the regional imbalance and the regional backwardness of
Orissa, vis-a-vis, the leading States are more accentuated and none of the formulations of the Planning
Commission has been able to bring up Orissa and some of its neighbouring States. So, | would appeal to the
Finance Minister to use his good offices to prevail upon the Planning Commission to come out with innovative ideas
where such States can come up in an accelerated manner and get in with more investments.

My third point which the Finance Minister has to ultimately deal with is about the mineral royalty. He comes from a
State which has got more minerals than my State, that is, Bihar, and had Saraikela, Kharsawan and Singhbhum
remained after 1956 in Orissa, then Orissa would have been the richest mineral-bearing area in the whole world.
But | wish him well. Now, after the cess was removed by some of the States, Shri N.D. Tiwari himself mentioned
that half the States of the Union are unable to pay salaries to their employees, teachers and doctors and there is a
case in Orissa also. Therefore, they have to resort to more loans from the Reserve Bank of India and the hon.
Finance Minister had been very kind to us during October-November-December when he gave us the overdraft and
advised the RBI also not to force the Orissa Government to deeper trouble. The mining royalty has not been
revised, whether it is coal or chromite. Chromite is again a Central subject. It is revised after every five years. Since
1994, the coal royalty has not been revised. Orissa does depend on this mineral royalty. It will help it to recover
faster.

I will now come to the question of water shortage. During the debate on drought, we did discuss about water
shortage. But water is the elixir of life, whether it is drinking water or augmented water supply in the rural and urban
areas. | come from an area which has river Brahmani flowing through and most of the effluents of the undertakings
have been released there. It is as long as the river

Mahanadi. With Brahmani polluted, the entire fishermen folk who live on both sides are without avocation and
liviihood and they have to look for alternatives. So, a Brahmani Action Plan due to pollution as well as, compel us to
increase the outlay and quicken the process of augmented water supply to the rural areas, particularly in our areas.
For the last 20 years, we have been trying for it with the Central Government. Dr. Venkateshwarlu was very kind
when he was the Urban Development Minister and sanctioned two projects for Dhenkanal and Angul, one at the
cost of Rs.15 crore and the other at the cost of Rs.13.50 crore, that is, about Rs.30 crore. But, for the last three
years, due to paucity of resources, the Government of Orissa could not even pay the margin money and today, that
Rs.20 crore is lying unutilised.

If the Task Force, which is looking after the recovery, reconstruction and rehabilitation aspects, is asked to help the
Government of Orissa to pay up the margin money, then these two municipal headquarters, each having a
population of 50,000, would at least get a drop of water. | do not wish to quote Sir Yadunath Sarkar about the story
when Shajehan tells Aurangazeb about two drops of fresh water. That is the question. We are like Shajehan waiting
for two drops of potable water for the towns of Dhenkanal and Angul. It might create some problems if | quote the
whole thing.

This time, because of the super-cyclone, the entire environment has been destroyed in Orissa. The entire tree
cover is gone. Today, | saw that there was a question on repropagation of Sal trees. In Madhya Pradesh, Bihar,
Orissa, Bengal and Andhra Pradesh, the Sal trees have been plentiful. In my district, which is hundred kilometres
inside the sea-coast, Sal trees worth Rs.4 crore have been destroyed. The Sal tree cannot be propagated. It
cannot be planted. It has to regenerate on its own. That way, the entire tree cover is gone in 14 to 15 districts out of
the 30 districts. Today, | have got a telephone message from my Collector. He informed me that nine people have
already died of sun-stroke. Last year, 400 out of the 1800 people who died in Orissa were from my area. Today,



because the tree cover is gone, sun stroke and heat stroke deaths are taking place. There is an acute shortage of
water. The villages have a habit of getting their houses burnt during this time of April-June before the onset of
monsoon because of fire hazards. This is where the hon. Finance Minister could help. In the past, we used to go to
the hon. Prime Ministers for getting money from the Prime Minister's Relief Fund. By giving one thousand rupees
per family, it becomes the seed money for getting a loan from HUDCO or from HFDC to build fire-proof houses.
There is a village called Bhuvan which used to be the largest village in India. Every year, it used to burn. When |
approached Shri Rajiv Gandhi in 1987, he spent Rs.30 crore and for the last thirteen years, not a single house has
been burnt. If you can think of either the Indira Awas Yojana or some other methodology, it would help. Hon. Shri
Gujral had also sanctioned us Rs. 3 crore and those two villages are now safe. For the last three years, not a single
fire incident has taken place. We would like to build fire-proof houses and the main source of fire is the kitchen.
Either the kitchen should be fire-proof or the entire thing should not be of thatched-roof but it should be fire-
resistant. If we do this, a lot of money, which is now going towards giving relief and dole, could be kept for
developmental purpose. It will not be diverted.

The other vexatious problem, which has been concerning most of the Members of Parliament from Orissa,
irrespective of the party affiliation, is the news item in the media that the live telecast of Lord Jagannath's Rath
Yatra has been stopped. But | had checked up with the Information and Broadcasting Minister who said that it has
not been stopped but we are repeating what was happening last year. So, the hon. Minister, Shri Ajit Panja was the
first person who had it covered in the electronic news gathering. For three years, from 1993 to 1995, we did the live
telecast in the National hook U.P. It was continued by Shri Sangma and Shri Ibrahim. But, of late, for the last two
years, they have been showing it only in the regional link up. So, what | intend to say is that Lord Jagannath is
neither a Hindu nor is he an Oriyan. He is the Lord of the Universe. You will be surprised to know one thing. Hymns
from the Old Testament are sung. Legend say that of the 12 years of disappearance of Jesus Christ, one year was
in Avantipur. The legend says it. | have not seen it. They say that it was also in Puri. The first disciple of Guru
Nanak was from Puri. So is the Shabad Kirtan known as Shakshi. The best disciple was a Muslim sufi saint called
Salbeig. Of course, the Bhajans of the Gowdiya Mutt and the Vaishnavas are there. So, Lord Jagannath is not a
Hindu. He is neither one of the Dasavataras. But he is a Universal Deity. People from outside Orissa come to see
and participate in this festival, there, 25 to 30 lakh people come. Therefore, it would be a retrograde step if the live
telecast of that event is stopped from the national hook up.

Regional thing means only in Oriya. But it was not Oriya at all. In 1993, Shri Siddharth Shankar Ray wanted 100
cassettes to be distributed in the United States.

MR. CHAIRMAN : Please conclude.

SHRI K.P. SINGH DEO (DHENKANAL): Sir, this is my last point. | come to development and information technology.
Sir, we used to think of information super highway four or five years back. Today, we have multi-media information
highway. We have a new Ministry for Information Technology. In 1995, a small experiment was done by Information
and Broadcasting Ministry by converging all the segments of the Information and Broadcasting Ministry with the
able help of Dr. Venkateshwarlu, the Director of Central Rice Research Institute. At that time when the crops had
failed, we got 19 times more yield by using a simple communication exercise. Dr. Kishanlal Sondhi, the elder brother
of Shri Manohar lal Sondhi, M.P. was the architect of this, along with the Central Rice Research Institute. At that
time, | had written to Shri Chaturanan Misra, and | met Prof. Dandavate, who was the Deputy-Chairman, Planning
Commission and told him that if we can converge this in KBK districts and extend it, replicate what had happened in
Dhenkanal four-five years back, we may get even 600 million tonnes of foodgrains which will give us a lot of food
security. The scheme is available with the Planning Commission, and the Agriculture Ministry. It has been
discussed even with Shri Sundar Lal Patwa only last month. Somebody will have to take the initiative, either the
Planning Commission or the Ministry of Agriculture. At that time, it was the Information and Broadcasting Ministry
that had taken the lead but somebody has to take the lead as a nodal coordinator.

Lastly, we were talking about the basic necessities, minimum needs like water, health, and housing, now, | have
been getting frantic calls that in many areas of South Delhi, in this hot and scorching sun, demolition is going on
with the help of bulldozers. | do not know after the bulldozers have done their job perfectly, what will happen to
those people who were living in the dwelling units there for the last 40 or 45 years and what is going to happen to
them in this hot weather?
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improved by 14.6 per cent showing a positive indicator of higher level of business activity in short-term future. The
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After three years, India registered 11.58 per cent growth in 1999-2000 to $ 37,537 million.

ad @ gad 4 A8 dedl G 6 SEl Ue SR vawule g8 @1 @ qud SR smard we %@ &1 The import bill is 31 per cent below
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"Further imports are becoming increasingly competitive since the rupee has lost just 2.3 per cent value
against the dollar since the last Budget. The domestic inflation rate in the same period is nearly six to
seven per cent. The rupee has gained by 12 to 13 per cent against the Euro currency."
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& forg, dov dftea we &1 oo € 78 =@yon g€ @ % Top brass join IBM to launch a new venture fund.™ s@# @&=-®19 87 S@d
HDFC™s Deepak Parikh, Kotak Mahindra™s Udai Kotak, Mahendra Kothari of DSP Meryll Lynchu € They will
initially form a corpus of 50 million dollars. wgel ¥ siias dre # <€ awrar 201l 3@ fawgeam & RS fawa @ & afiv amd ft.ow.
wedl ¢ [ 89 oIus @Y o1 & oy duR €1 78 amAEeR o uiasa &1 efen =81 g here is the author named Swaminathan S.
Anklesaria Aiyar in the Sunday Times of 19" March, 2000, "The great Indian takeover of America™. s @ s
oY &1 WA T WA § 2 ofR or 3w H ¥ BN wa et R W [ IR AHA | 89 I8l U G Satesh o o W # - The
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i wcrga aqadl (EsEiel) @ e A amue 21 g8d Fen ¢ % Sinha spiked tax evasion notices against Flis, alleges BJP
MP"™, that is, him, "The decision cost the nation Rs.3,000 crore".

MR. CHAIRMAN : Please take your seat, he is not yielding.
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i wdtor AguTe (4re): =N &1 EY A IF-uIferaried 2 3k AiRe & @ # St @ @1 3@ @ | am not interfering. We do not
have any Double Taxation Treaty only with Mauritius. Those who have misused can be criticised. You cannot
criticise the Double Taxation Treaty. We must give respect to a foreign country. ...(Interruptions)
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MR. CHAIRMAN : Shri Kirit Somaiya, please address the Chair.
...(Interruptions)

MR. CHAIRMAN: Shri Bhuria, he is not yielding. Shri Chaturvedi, he is not yielding.
...(Interruptions)
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#t fpdie atdar : =1 &1 sl WeR A FEmaE) ( Zaam)

SHRI PRAVIN RASHTRAPAL : It is evasion, and not chori. You are a Chartered Accountant. You use the word
“evasion'. Do not say, ‘chori'. ...(Interruptions)
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We have given the title to the Budget that it is a pro-poor Budget. This Budget is described by the Finance Minister
that it is a pro-poor Budget but with very sad heart, here | am going to tell you this. | have studied the entire Budget.
| will explain each and everything logically. It is not a pro-poor Budget but it is a pro-poverty Budget. # s =mear & &
g TNdl B TH BT e 8, Tl B WcH B 481 dred 2] odfdbd goe & Sl Afge B & 3 d sHfAe |qd 9 @ § # smudt
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& forg Qe & ® €1 % wara @ 5 @ gesht @ gum @ e 186 B gom & fo gve @ @ €72 | am not criticising any hon.
Minister or any Department of the Government of India. #% @& 5 »ft @@ &gm that will be on the basis of logic. | will
justify each and every point. # st ara s =X | 1 {51 WIEd & R B o A & 9] el F o ' & are], dear g1 Shri
Sinha is having a very huge vision. =ifs 6 g # &R it &1 a1 a9 &1 ame & wawar & Who is living on the BPL? #
Tgell @ @ W@l g e di Sl @11 LPG cylinder is a very common thing. It is a very common need of the urban and poor
population. S&# ft 40 3k 50 TUF P Taver I g€ 21 50 v Wi frerex wE 2, 50 v ufy wE, iy Bl @ afy 21 smu Wi
@ T A & @ grera @ gnfil My second point is related with the Home Affairs. There is a hike in the foodgrains
prices. wiEargr @1 Wit Rega @1 7 21 widamesd & 3@ gerv 7y 1 It hits the prices of the foodgrains. 7= s g @1
FEArE 81 8 fegeae &1 3 drera §1 @i A ardt 81, F ot | fagew = wwanl g9 @ea € % we are giving the food security to
poor people to have an adequate quantity of food at reasonable rate. wia wiEags @1 @hd gad ¢, echicd! eI @i
@ gerg €1 Where is the slogan for giving the food security to the poor people? w1 &€ Yawmer &1 wree & ar @t R
R B 7 Fal A, AfpT v & srew g § wasan € B e @1 ot ofen WAt € e @ R B A gwe fRargs
smar 211 One is rich community and second is poor community. If you classify the poor community, there are three
types of people living in the poor community. First is middle class, second is lower middle class and third is poor
class, which you all know is BPL class. 3*r # swic @l &% & ad &%, $eiEd dRdee | ad $w in terms of the
purchasing capacity of the poor class, # a &% @ ffded Fem, disr FoE 3R geR o™ &l @t vdform S s@ w8 @)
gafey A dermd & & B 7P A R A B BH gore | o g1 F wweran g b @ derd @ &l B g wva ekl & Raers
TS B agaeen @1 g enftl § " w3 o @ e Hara s aredn § % smom Y &=t fm Why have you hit the poor people?
StarE g fhfviee Sfhfie w9 @ & fervl We have made the arrangements to reduce the fiscal deficit. fisx # ara s
ared g 6 @ Al IR AR A7 1 uS Wa R g9 81 I A7 gud oEE A d g 5 @1 | will justify each and every thing.
What are the points to be taken into consideration?

Ty wEley, # ugell ard aor ¢ Ruaerd & ar # @i ared g1 W, 7 gefigae Read @1 vw-ys 09 e 21 That is why | said |
shall justify each and every point. The hon. Finance Minister is receiving congratulations from the industrialists. ssa
4 IR @ Hfen Rt gad off 5 o] Al § Frwiku @@ 8 o=l @a g afed #w ®n wx w €7 We are receiving the
congratulations from the industrial people. sz we=ars feait € a8 @ a1 78 € g0 ofax M 91 99 81 9@ T8l ge3<] B
ad &) ® g al § garar =em that there are two basic industries. One is the basic and consumer industry and the other
is the capital goods industry.

IR, A AU SN & aR H Uh-Us aga # e oy g | agree that there is a positive growth in the basic industry in
our country, but the positive growth in the basic industry is the strongest indicator of the depletion of the natural
resources. Please try to undersand the meaning of my sentence, Sir. Positive growth in the basic industry is the
indicator of losing our natural resources. # ware & U # Fd1 @dhal gl 3R g9 e a1 ® € 3R IH a9 4 g4 arda B
OERd 8, 1 AREId 89 9HE W f@Te od €1 3R ATgH I @1 OwRd 8, A 89 d1gd R oA A e o) 81 S99 @@ @1 JAE a1 #R
@ &, dfh IS AU-AY 8 AUl Wihfdd HUST B FHIG Y W® & T uiifed di €, dfhs gos @re-wry 89 a0l wihfas d@uar &t
WA P I H W ¢, gl ® &1 9 Fn defigua fioew € o wafa 3 & Ry € & 391a! gt & €

[T AR, BN 99 | PIGR "W & M ¥ 9F @t @ e €« 9w e @ 78 21 There is no manganese in India.
There is no copper in India. We have already exhausted them. s v&R & &1 o @1 & a1 f{anl @ # g8 aar agm

that it is against the sustainable development also. #ar& a1 areft fifewi, R 3R avs F=di & g=a a8 gud &6 |@F # @ar
®el &, AT BEl 8, P $el &, b AAS 8F gd1 &l Uil F1 I A 9 gAR TN gefvgdd R @ g1 Y gl

W, # HPR 9% & an #§ garn =g that there is a competition of show. afe &1 wew & aew s @1 & (@ garl a8 e



s foei q@uEs AR fa @ There is a competition of show. Many multinational companies are indulged in
competition. 57 faso=i & @t # 3¢ sw@EE Ry &R 99 Yo@ § s9N T @FT 3 9 €1 U e |61 HEe A B ug W e
FA ATl B ARl H e IarEwn & Ay o, a1 g8 s e B AR e A sngfe ga e @t i A o9 a4, B s B sk aw
g1 A=l & Hig § BH &R I Al B WIEHE W o ofdl 8, dfhd 98 3TN ged B U3E B AR T bl ol Il 8| RSTeHE JHT W)
q 39 ® HROT A AT HUfal S7 Al B IHS Tgi [ I3AT ol & FIfD THA THY W ITH! FIAHAT T81 & T HelrorTd ard T 2l
For this, checks and balances are to be maintained at the Government level.

The third one is the capital goods industry. The rate of growth in the capital goods indicates the growth in real
terms. st @dica s Bl €, that is a permanent asset.

Ia@! DIFd et 8 Wl 8 wwsh 5 v uar 9w &= anl Day by day the cost of that powerhouse is increasing. The
growth that will be there is the real growth of the nation.

Sir, | have two more points. We are talking about nation-building here. | have already said that | will justify each and
every thing said by me. 5@ g4 @iicd [SH SSwI &1 1 &R 2 € qd gD qd & U TR 115 W qd TR 7.2, S IR H 9H!
Fel W =fifed e g5 €1 There is a negative growth of 4.7 per cent in the capital industry. 1998-99 # 11.3 T o1 3R 1999-
2000 # 6.6 gWic €| # guad! et d =& W1 A R god A€ 21 9l w WA g ARy @'l wody TE g8l o doyHr e
femre 781 € Swd g My v <@ 21 g9ie F1 S HEW AoR aHiee 2, a8 fh{md Swifte 21 89 sued! WIed 991 ® € SUE U3 J9l W
wicaTgoR @1 WIsW gl %6 o, @i 1 his is just to adjust the fiscal deficit. # =rgm v Fiea swite @1 8 F@ & o 0 4 3o
A § oifthd # A #3At St [ |1 Hard A1 AEdl g AR Usdl |qaTd 48 © 6 @ fhied Swific Wier g8 @ e offt Wy &9 g
27 77 T vz ok HEqyul Hara 21 orR fhfErd SWife et € a1 ¥ oI MY W $IE ghae gar 27

A GO {2 b a9l @91 @ad $HE 39 W Wl fae gan, Iud iardr ¢l BIs 3R Iurd @ a7 # YA ISR § Whal § o
fpfeha Swife agd wumer 2|

| am quoting the example of Turkey. In the whole world, Turkey is one nation where higher fiscal deficit is there but
the rate of growth there is much more. ...(Interruptions) Sir, in just two minutes | am giving my suggestions and | am
concluding my speech. #x1 ugen Heima &1 # &6 FHica a1 @A aedl g1 W8l a® (hiehd SWITe BH e B aid © rast aug
A UIST EEP B W@ B, A1 A U H YOI Yl g b d ga @ g7 § Wal & foy = s wahar §7 biiwa Swife &9 &1 & foag 4
T BT qHA £ d ared g B g@e goena #@E @ wrafem @ @t W@l There is an expenditure of Rs. 1 crore for the
renovation of a single building of one hon. Minister. 3rr 78 RAwE Hda e oA, FEfFa &a fa o @ X @ra |
frfeme BRI 1 10 TR & g B whd § sreTEET @& e fefRee vl & wxar S T8 &1 A 9w 9 o arear afee
Sa # dierdn g d1 Wdifthes 37®rea & w2 aretar g1 d fhel w5l @1 Ar 781 o 1 aredn ifd oa udn g | et 9 U w3l b1 RA[e
@1 B e 2 I UH FR B RAET & q &1 wrs v o 2 It is a fact. That may not be given to the CBI or CID. But
you can just see it. ...(Inferruptions) My second suggestion is on restructuring of administrative reforms. & wes
HREIUH A orren g Sigt /s i .7 @ oft ot A1 1991 F @ B va v st it f. R @ oft vw T o) 3 91 g8 wiE agd
st offl That is on restructuring of administrative reforms. It was a good scheme. | said earlier that | am not
interested in Party things but we should accept anything for the development of the nation.

1951 # wafife wensy & SxeFaln @ fry o3 & uar S avs TE, 99 fy Ie@eR al &\ T, 1990 X ST 10 T & T,
Aftr Aeeaafia orft acb =€ g3 21 g8 WaeR & T, 3l R HIS€) ( FaurE)

MR. CHAIRMAN : Please conclude now.

SHRI SUBODH MOHITE : Sir, | am just concluding.

MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh.

SHRI SUBODH MOHITE : I will finish my speech within two minutes.

MR. CHAIRMAN: No. You wanted two minutes and | have already given you more than two minutes. Kindly wind up
now.

st FEter AR | A ool Bodee @ AT B e €| FF A0 98 g 8, Weeld agd o €, Afd 9@ UGSl Hede @1 g A aRa €
A fae fFeed &1 gromga v 31 9A1E | 99 dvee gid ¥ d fdded s O a1 96 9Wg e Mided asd S99 g1y § 98 4R iR
A I fY W N Rgwari e o, I 9= 9o # HIRW @ A1 {e fFeed ¥ e gy uasl ok I Fe fF iR # S|
uASlt wofdeE @1 S @rd g, it is just parallel to the example of Bill Clinton. fsas @ w1 @ aex Ffided & ugal 39+ fag @<
w8, b @ Al g5 B €, b ar drge g B €, b o e g ww € 7

MR. CHAIRMAN: No. Dr. Raghuvansh Prasad Singh.
SHRI SUBODH MOHITE : Sir, | will speak just last point.



MR. CHAIRMAN: | have already called another Member.
SHRI SUBODH MOHITE : | will just say my last point.
MR. CHAIRMAN: Nothing will go on record.

(Interruptions)™

*Not Recorded.

SHRI K.P. SINGH DEO : Sir, he is asking very relevant things.

MR. CHAIRMAN: | know that. | have to judge because | am sitting here.
(Interruptions)™

MR. CHAIRMAN: | am not allowing you.

aATUfT #Elqd @ o W Red w78 o1 W@ 8, o R A @ £7 g9 a1g WA ardl delan off @t wia Rerd w S, @t $o a8
SR

&€, ( zaer)
MR. CHAIRMAN: No. You have taken 25 minutes.

|EUfY FRIGY [ A8 BIE U AE g1 A sl @ W | #9 fi9 aw snmuet @, SEe e oft eu diead R ey B A1 e
T H F@EA HIFQ| H O A FEAR A @ &l H Ib1 et forn |

&€, ( zaur)
MHTAfT "] | HA USR] g o1, ifh My AE &1 3@ HAY ITB! ol formn 21 HUAT A1 A U0 HIfOg| # S yieiH1 AR I8 g
Ht FaEte AR @ o 3 @@ ara @ & A T8l B s 7 sueT awEe @ @ gl

*Not Recorded.

#ft a7 wire werRan (3rFaren) A, d ara & QB A5 oA qwE R ot @1 59 wieew {9 @ o aurg <9 @ fow @st gan g
3 ¥ T I Brfl, RO FATK Bl | ool O geR A ARd @ i@l A g & ek fUed ye-al @i & s} d¢ 8, o9 9
fRfert @1 Wt srer N fh o@ wRa & ar A g § g8 gron @+t off 6 S@ it WA &1 BIE Aar arex i o,

dl AN | WG B AR H J8 ual A1 fh IR sfeelle ® A WX a9 § &I, A Sl DR MY &1 3 S¥fl WiRa &1 vfd, 4 srea et
Tl @ g A 3R Auda faee off & GuR SESHH & deid, Tdhed GER TS ¢l S 8§l Uievd @ 3iay fAwie gan, g & fRefa S A
fergea™ @ 3l eI & Aegw @ o1 arer R Ag Hel drel B gH D FR AT T, G913 U HIAHH Bl de B
Afp B ERHR & MTEdE W Sl A.ARSE. el # wd € 9= ar fferm smRe sred fogwm™ & 4o, R gxm o anfde
AR HEHH B 1 T



31T YT Agar $ 3R o 5 e e Ra-nfafds agar o <=1 21 s aRomrasy w2t 1901 # g™ & @om & g qa1 &
aa w7 U fafer omRes srer w8 T oft ik & sruen W At o e gt o, o g et Ha MeR AR st @1 SUd oiaR 35
faferm smRe e £l

5@ fauer @ 3R A 2 g fRErd 7 gt gw A O SEH dE B e 9 P TR Wi 1S A FAS By B FHoil 2 warfy wEigy, § ag
e aTEdm & 6 e wReR dt opft ve-wrd wEN [ @ @ ft & 3a g9 dul QU @ o 9 gan 7 H oru Sie @ Wil & A e
Ireal & 5 S8 o nar w5 ot A qrad e # R W @i g0 we o1 5 # 100 ¥0U q¥ & @ew & forg soar € @ @' wuv ¥
AR ® &Y H fed-fAEd 3 S\ a1 9@ 15 ¥0¢ € g9dY ugdd &l SH PR IATH ¥ B ey 40 Hfdwa o Nd v | A ' e g H
3l TRSBR B1 AT AT AE P Herar #§ ga gu A A, FIBAET 7 3R T B Ferrall A O gpR A WRd B refergen b iRy
?ﬁuﬁaﬁa?gmganmaﬁ?mamnaﬁwaﬁémahmmaﬂ wﬁ1oomm$wummmmm
dor el STl @Bl T B gt § A @ fory wogR wwar o, WMW#wmwmmﬁ%mmmm
&l

# 3Ueh! g adr Aredl §, 39 Hed B 3R U R QUi B sreferawen &1 R fHan manl # ser agm & gar o @9 gy anan 2, 3w
&1 i g1 2 f5 vy wel A o ok frw we @ R wd gon, gt # w1 Rune-fraE @iar 21 afew em fiw @5 St & o ve @gd
T Forerd Ao &3 @t 21 89 e | @ e 8, R AR 31 oot & 52 et a8 At s @ &1 A el e, g @
FUSI el e SR B B AGE 6 faar § s qEa frw St @1 gaE < arear € 6 A yeR I S eefiT feR @ o)
Hifadr Hed IoY| So garn 6 o FHR A STSfE Haex & 3fax 25 @Rg AGMI 1 v 5 S, fia geR | 12 d/ A
iR A AS @ G'd @A S, e geR i Tiesd SEell el WM @ d8d $¢ @ Hepld §91¢ Sid SR fRe geR ¥ gSHl 100
TS TIY /A @rg == w1 Fmfor v

gl a8 @ PI-fTRfes Aaex o ave § 88 @@ 7 agm, S S @t wom g 8, # smud! g e 5 7' ot aaeie W
g 5 R & HE @ B of® @ 7 P AR A @ ESfiT Haew & e T Saew a1 w39 Q@ 3 ref-ae @ guRd ¥ agd wag
Bl o HBTT g1 G gHA BAN XA qAT T I8 B ger@r el S A onfed & A w7 @ €, 9 @l b "oga e,
oo gem e @ QU 1 srf-gawen ®1 ge[l el gl ke A UgEud & &F H, 39 A9 & ofe} O ave 4 Aar fen afm &
3{aX ¥ 2003 T Haoh! Yeitic) fRen 3 &1 <gn @ 141 3R 75 uiaed @il B AT B &1 il ey @1 1, SHa 86 GWEl B 2
faeht ot Qo A anfds s=ifa & fog a8t & ol &1 va-forar g aga S0 21 39 WA A e ARE qRSR Ao s @9 St @1 R
farar | e o AR o, R o 52 e eeR fen, SEd! 39 deg adt on 5 R S @ siay st @ sde B, g qw
THTE & PR e, gferg I A fian & oIR SR R o1l o gl ISR A T g9 B ofeR e B TR FESH AR IR 0D IR
Hot goEl fe g1 # ge aHfaa wnfa & H{Efta g ok S 99 & 3ieR ofe oft enm & &3 d ggd 9 F B AEWHAT &l A
@1 e & & A geE o & forg ot Iy gadt @t 1€ 8 gwd forw § gyda oft @ qurd < argmi

[y qeigy @ HaRar off, s iR @efa wewil @ 3 € & aom s & g Rdus dgs 9 it w| gud déftd 18 @
aa—%’la‘s’maﬁwwqﬁélﬁmﬁﬁamaﬁmﬁaﬁwﬂmﬁumwwmmmgﬁﬂmﬁam e
T 3T 3 o 21

#H I@ ATl werRar 3 1 A dqar & 79 gan 21 3l gUH dgd wHY |
ATAf HElR @ 31udT aHd Ml 8l @ 2l

i I ara weRan ¢ # { #350 S B1 gwe fag s qgrd S g 6 oe g9-ae Fi e daeR &1 i §HH S &1 uRiE | R T,
W@mﬁwﬁmaq‘ﬁr?r@m I A B A e | gt dRe A S g widfie &1 & 2, Swas forg ot Ify ger w8 21 |Waw s
St e At St @t ariE Ao 8 REd siax 5000 FUAT Herd i gRETE &5l W wd fhan sy, S Asw € TE @ iR g @t
TP, T T &, Gﬂ'}.‘ﬂ%ﬁ‘l$ﬁ'ﬂl?ﬁ\'ﬁ?ﬂﬁéﬁEﬁ%ﬁ?\ﬂgﬁ‘ﬁa‘mmﬂﬁﬁmﬁmﬁlﬁmﬂﬂﬁﬁﬁ?\m wife R
grftor &t 7 @ Bl @ S e W ARl B e ome U oRE BN IRER 9sd i i) WR <@ 8

# frodl 9@ & IRE g8 g B AR 9EH @F farn area g1 7 fAod g9e @R & SRA A-_Es! of @ I A A 41, 98 d 59
HGT D gar aredi gl

*Expunged as ordered by the Chair.

S foeft i@ § Y, r g8l & A A FE - A9, AT B d1G I d@ Ma H Hew A8 el 81 e # Hed e @il 3w w A
HE - {SD o 4 [ € I §, Afh S ah, T SATT A BT U DA TR | B HY I9 TR 3R el dva opft o gl H gw
S B, HSP a9 TS, Al YT HSH W 3R 31 WGt 3R A ANl B UdHs B of G| THA PR g1 e 8 S| §9 W G S A
A HE - 7E, A=A & Hod TE ARY| T ISR M B A B A P A A A A FAN ¥ B AR §, S g9 ¥ B Qe B
FIg AT #t R o < @ £ &€ ( =aurE)

s1. YgEy g (e (dwrel) @ o €, g R & wan 81 ey e @t ara aiferg)
|ATIRY Helg @ delRar S, s@ oy sfit ara W @



st Ia7 el werRAn @ FEIgy, 39 avic A Ul @t fAurelt 1w & gurn & e sft 9 @1 e fe w21 R ke @ e
% forg fawreht siftenggas 21 o= 7 Qo Qe & 3@ 79 @ o® I i 81 e fog &9 fam W= St 1 gund <= @ed €1 A 3w of wE
areal g &R IRl 39 a9 &1 TR R @ § 6 e @ waR uferd srekefihta @ a9 o W@ 81 98 U@ foslen yar e o <@ 2 #
He @ gar dred g 6 fioeg &t 7g # I S ger@ 1@ € 3N U diee we v g3 g Ul ufersd srevefht §il e U Ui w)
WS BIHY ¥ B Aeg H¥l, 89 I9d! 3R I 3, AfF 5t fepe 3o 7€ € o el ft Fid WES BN S due T8l € dgd 99 an A
& W1 @R fem 21 gwe | @ S i e Aeddl, 99d g I9R @1 TR W /@l TE 21 W fU A WReR & wRE SR
arg |

ATl "Bl @ o o AdEs w sl a1d $E | a9e W Al $161 94l B8 a2l

st T e werlRAr @ Ay, ofd H, § @ ard g fF 9 fEa &7 oraren 8 O e omifda & 21 39 & H Sdr @t Jend
v g ﬂthﬂ?rﬁéqﬂﬁgé‘é’lﬁﬁﬂﬂaﬁaﬁﬂm@n%@mﬁﬂiﬂ?ﬁﬁ?ﬁﬁﬂﬂﬂﬁ%ﬁﬂﬁﬂﬂﬂﬁl@%ﬁﬁwm%
\F@\ﬁ\ﬂﬁﬁﬁ%?wwﬁﬂ@ﬁalﬂ% SH! SrcaTe e v

31wl & Wiy, § 39 a9 due & wwela @ € ok fam w3 S aon se weafat &1 gend qan €

<1, xgEy wwne e (durefl) @ wafy weigy, i fdge w= o ggw @ @ g F < v g P SR @ @1 e st 7€ fren, gufag
Y AT Tew diew 3 g @S #R Ry e wmor F w9 A 9 w5 ot 31 aga gung 6 gay oft S de w O 5 1w w-ger gue T4, ¢
T-9Ee] auie 8, Tah-311e AT AW SR ¥ 3 1 died & o REa & aqw £

#ergy, faa fadmes o1 ge1 4 wE@ g 2 A P @1 RdEe an € [ W @ RE B e A el e, qoiufEl @ @ geml
T U@ A @ige NEl & foav T8 21 e of a1 @ 9, 59 sra-ae RuE | gann 5w 35 1 grad 81 9 @el 6 Q¥ R e
TR RIS BT Dl 8, IADT QG o B (Y 3R FHA1 o1 GSal &l B sid A+ A a6 d@ SRS 81 89 9XaR 8 el 91sd © (& e A7
B @H B B o s B A Srfardt 2 ged gEe 91E A R T8 ¥ 2 Fel g ardl @ w@ack € g # 9@ @ $1e 9 W
fraon =€l g, wwifey 7€ erft q@ a@ fRegwam @t sefeawen dlue Wt ik Sud guw & 81 wadi ... (2aar)

1. {1 UHTIE AFHard (@fmn) @ are S & U & #4918, gafog a1 a8 o ¥ 2. (@raerE)

1. gAY HAE (87 €)* = Ul &1 9d H @ Arfey | gerTEEl off, 9 R gare & "ierdd &1 oW A1 3% o § I8 A1y, I8 WA
qrel 2. (AIUE) g\ B H qI Q1. (@agE) AT oieH & sfeR HAHel ql A8 g1l garen | H Hidiang &1 o gl (&
AUTH) TE FRHR Blel ¥ aral @t 8, 78 § wfdw s arean g emsarft Sft siv gwda i, St ogaren 3w @ anifits gagee 9, 99 W
fyesiaete s@icH & ow Ff TE ganl. (@) sy g AT ok saa wWed archt wReR § 4@ &1 e e @ aren € 7@ § de
are gl (@agrE) fraer @5 anifics vagers o, 39 WS @1 oW R/ TE 9d - ATl T5d W S BT B dor ... (FaHr)

*Expunged as ordered by the chair.

S1. e WHTE SIAHdTe : 9 1 1 Siel 7 a9 o) Q... (@@ar)

S1. A HAE (HE 99 9 AR W 3 a9d A, (eEuE)

HATIRY Jelg™ : gy eI R, emd o ge1 srewt A7 Qdge w ard 2 9, o F'l Saw MUl g o i Adme w & @l (@@
31, YgEw wHe (e weiey, 9 91 9ug wsl e § 9 U@ Wl

AUy #Elgy @ 9% A6 @ gl

31, YgEy wae 48 1 A o W 3 wer wxan &1 &€ Wi S RO & & o1 W @1 A @ @ g Fxan Al 8€)* wig B
3fier T, AT Id BT o ... (F@Eur)

AR A ™ & YAY Y S, W 9 WS A7 g e a9@ e 8@
1. 7%y SEEare (@Ren) el o, 3 @l @ ead @ P A, T8 g veads e aikeia€) ( @)
faa warrera A wsw w3t (ot At gesSE $ER) o Hadl v Fraear A

[qETT AEigd W ¥& S S & SiR o $Ri € 9w Fiema i 9|
. I (e Ea @ A JEei Aeey, W = o S @ Fadarn i s

SHRI ANIL BASU (ARAMBAGH): It has been proved beyond that the highest office in this country is involved in the



Sankhyavahini scandal.
. v wwrs (4 S Srdaret § faerargdm, g s, g A @ welt T
ot rEr e wad - waifedt o gtk

m. veEw vare e garfe®t § geren ord @, 7€ e @rEd £

it 3rfrer &y (RrHar) @ AR Fu &1 o @ FE gana€, ( aaur)

SHRI M. MASTER MATHAN (NILGIRIS): It was discussed in this House. a€|

*Expunged as ordered by the chair.

(Interruptions) How can it be a scandal? You should not make allegations like this. ...(Interruptions)
SHRI ANIL BASU (ARAMBAGH): You have started this. ...(Interruptions)
SHRI M. MASTER MATHAN (NILGIRIS): It is not correct to say that it is a scandal. ...(Interruptions)

Al. e[y wa (8 1 9o ¥ el aga ot &1 am fopnia€)( 2aum) <ie-mfhe s a3k Srenge @ ardl W erEarst #@ ad
T$ B e Barg TE B @ at # A f ey ff e @ wuk @ € Se e W saet ft wigie #1 e W dul o & St T
# F 81 AE €, e <o © i eeiuies @1 dF @@l 2 §@ & |dF gt 81 e @ 9iEe SErs o € Sl qErdl Bl 8 afe
58 BUIR BRIS BT A THIHT TheH &1 2, a1 O9AT1 8, 99 WX 31l ad 1 dRars a8 g3 87 T 9 30 T9IR s oqAT Himderg &
St @ &, o 6 o @5t & uffe € 99 W21 99 R I dRars e g8, 37 aqrgd | Hangens & e @l 30 89R BRIS BqA B boll W
8, & BT Bl gal BY S ¥l &, $F W R BRaTg A€ gg 87

et &1 A W TG g BT @ SED e G B QA § Sl T gRETe BRal 2, SWS aM gely 81 Hige, ArRl 3R tAéisl W
o gt & ger &1 g7 A w @t T g €2 oy sifue-qer &1 Trer guR W@ &1 {urafy weley, ang e # wgd o) fed &1 oo e
e SRIATA Bl &1 Ma B gfaar ik Iud! g=dl U ofiey, anen ofier SAWT &7 9 aax ol & Iwed g™ g7 b QA1 & ghoea o
1 g3 € 6 U e & I g A QA g1 Sl elergd e gd1 8 39 W i W T8 ded1 wifd a8 iR el gwiHTe Y 2l

I @ EH GRIATS T8l BT | AR B T A1 T8l @erg? o =l @Y o el gRiAre el B, 3117 I & qQgY | THA 40 BUS
TUY B AT B wehat 8l SW A AN g ATl T8I 2

U1 AT TR AR 78 ¢ 6 A @ $Ed € 5 1 A 11 g9k a0 0 fda Sfhfie € ok g U B @ g @ @t srefergeen d guw
o <1 %@1 81 3 8 g ¥ & o R/ I fR? 39 qu s & forg fiedl & 9d & am aq Ry, Ta set St el SRt Sl
2, AU IWH qM FQ Ay, @18 wuy el e am e 6y U O, | SHS 7 a9 AR WIe 9R ¥y Bl &) Ryl oy gwed ™ 10-
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SHRI TRILOCHAN KANUNGO (JAGATSINGHPURY): Mr. Chairman Sir, the previous speaker belongs to the Panel
of Chairmen and so, he is our ideal speaker. Naturally, | shall follow him and | would request you that you may not
ring the bell. | do not possess that much lung power as he possesses. ...(Interruptions)

Sir, we are today discussing the Finance Bill which is the final stage of our Budget. This is a formality and a ritual. |
say that it is a ritual because it will be placed before the House and passed. Our country is going through a very
difficult and alarming financial crisis. We have to admit it and this has not dawned upon us overnight or on a single
day. | would tell you that the present Finance Minister has a very difficult task to handle. No longer the Central
Government is an ideal one for other States so far as the fiscal management is concerned. The present Finance
Minister and the Government has inherited it from the past Governments. Till 1979-80, things were all right so far as
revenue budget was concerned. After the return of Shrimati Indira Gandhi in 1980, this revenue deficit has crept
into the Central Budget. This is a matter of facts and figures. Prior to that period, there was no deficit on revenue
account at all. Of course, in 1971-72, during Indira Gandhi Government, there was a deficit of Rs.100 crore on
revenue account. From then, the revenue deficit is increasing and it is going up. | will give you the figures in this
regard.
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From 1980-81, the Revenue Deficit has crept into the Central Government's Revenue Budget. It was Rs.1655.04
crore. During the twenty-year period, the Revenue Deficit has gone up to Rs.82,310 crore as has been estimated in
the Budget of 2000-2001. The Revenue Deficit has gone up by fifty times. During this period, from 1980-81 to 2000-
2001, the Revenue Receipt has gone up only by fifteen times — from Rs.12,828 crore to Rs.1,98,788 crore. This is
the figure.

So far as the borrowing is concerned - | am particularly talking of the internal borrowing - the internal borrowing has
gone up by thirty times. | have not come to the external borrowing which is still higher. It has gone up from
Rs.2,848.50 crore to Rs.81,268 crore. So, the NDA Government has inherited this from the previous Governments
and more particularly from the Congress Government....(Interruptions)

Let me tell you that the disease has become not only chronic but also cancerous. It has eaten into the fiscal fabric
of our body-politic, the fabric of the Central Government's fiscal administration. So, a cure is necessary. For curing
this disease, this chronic and cancerous ailment, some strong actions are necessary. There is no doubt about it.
Can the present Finance Minister, can the NDA Government take the strong action? Whatever action they would



take, naturally there is opposition from opposition side also. But | tell you certain things. &€} (/nterruptions) It will be
criticised. It has got pros and cons and everything. | am telling you that you may call this Budget whatever way you
like. You may say that there is plan expenditure, there is non-plan expenditure, there is development expenditure as
also the non-development expenditure. So, | do not go into those polemics. | am only telling you that the expenditure
that the Central Government has incurred is an incremental one. We can call it an incremental Budget and nothing
else. It increases every year by 10 per cent or so and then goes with the Budget. My point is that if you want to cure
this chronic disease and ailment, then, instead of the incremental budget — it may be unpalatable to many of us - it
should be decremental budget. Every year, the expenditure should be cut from 2 per cent to 10 per cent excluding
the Defence Department till the fiscal management comes to an even keel. If the expenditure is not brought down,
then | tell you that this ailment will never be cured. This cancerous ailment will finish this country. Therefore, | am
telling you that instead of the incremental Budget, we must adopt the decremental Budget in order to save the
economy and the fiscal management of the country.

Look at the subsidy. No doubt, this year subsidy has gone up to Rs.24,100 crore. Different subsidies are there in
the Budget. | would request that this Government should identify the areas of subsidies on merit goods and services
and subsidies on non-merit goods and services. The Government should take a strong stand to do away with, to
dispense with subsidy on non-merit goods and services and be the ideal and be an example to the States to follow
it. Unless you check that, unless you identify those areas, unless you take strong steps to do away with subsidies
on non-merit goods and services, the disease will also not be cured.

There is an alarming increase in the interest payment. This year we have to pay interest payment to the tune of
Rs.1,01,000 lakh. How would the Government solve this problem? It can only be solved if the borrowing is reduced
by Rs.10,000 crore every year or the borrowing is reduced to less than Rs.10,000 crore from the previous year.
...(Interruptions)

SHRI ANIL BASU (ARAMBAGH): How will the interest payment be made? ...(Interruptions)

SHRI TRILOCHAN KANUNGO : Then, the interest will come down. The Government cannot do away with interest,
and the Government has to pay it. But the Government has to take strong stand in that regard. If Government do
not follow all these things, | can tell you that the problem will not be solved. No doubt, | will agree with you, Sir, so
far as blackmoney is concerned, you have to unearth it. So far as rich persons are concerned, they are not paying
their taxes; they are evading the payment of taxes. They should be strongly dealt with. The Government has to
adopt these steps also.

Under article 292 of the Constitution, it is provided that Parliament should enact a law to limit the borrowings. It has
not yet been done. Prof. Madhu Dandavate made the first declaration, the first attempt. | heard it from the Visitors'
Gallery that day. ...(Interruptions) Unless you pass that law, you cannot put a limit to the borrowings. No
Government, whether it is the Government at the Centre or the State Governments, has done that. Independent of
the Central Government, the State Governments under Article 293 could have taken up this measure also. No
Government has ventured to do this. Unless you put a limit to the borrowings, this ailment will also not be cured.
These are the steps you have to take. While taking all these steps, you cannot forget the poor; you cannot forget
the common man; you cannot forget the deprived man; and you cannot forget the totally neglected, deprived and
deliberately neglected regions. All these things also have to be taken into consideration while formulating the policy.

From discussing the fiscal policy of the Central Government, | now come down to my own State, which has been
totally ravaged by the supercyclone. So far as the relief operations are concerned, the hon. Members have done a
lot; the Central Government has done a lot.

They have saved the affected people of Orissa. So, we are grateful to this august House because they have also
donated a lot for providing help to the affected people in our State. Then, we are also grateful to the Central
Government for all the help that they have extended. But as far as reconstruction and rehabilitation are concerned, |
would like to say that precious little has been done so far.

Sir, in the State of Orissa, 19 lakh families have lost their houses due to super-cyclone. You cannot rebuild all their
houses. But you have to provide a core house of 10 ft. by 10 ft. or 12 ft. by 12 ft. with R.C.C. roof for them so that
they will feel secure. The Finance Minister has announced in his Budget Speech that 25 lakh houses would be
constructed all over the country. He has stated that 12 lakh houses would be constructed under Indira Awas
Yojana and 13 lakh houses would be constructed out of loans from HUDCO and other agencies. Yesterday, the
Minister of Urban Affairs has stated that 10 lakh houses would be constructed by HUDCO all over the country. No
specific provision in the Central Budget for the restoration and reconstruction work.

| would like to say to the Government, through this august House, that 19 lakh houses cannot be built in Orissa this
year- a single year. They should be done in a phased manner. The Government can build 8 lakh houses this year,



6 lakh houses in the next year, and another 5 lakh houses in the year next to that. | would like to explain as to why it
is impossible to build 19 lakh houses in this year itself, in the State of Orissa. You may get cement and steel, but
you cannot get the required quantity of bricks and you cannot get masons. | am explaining about the practical
difficulties in this regard. | am not indulging in politics here. | would request the Government that 8 lakh houses may
be built during this year, out of which 5 lakh may be built under Indira Awas Yojana and 3 lakh houses may be built
through HUDCO and other agencies. In this connection, | would also request the hon. Members of this august
House that they should also contribute their respective State™s share for this purpose. This is my request to this
august House in order to help the affected people in the State of Orissa.

Then, about 20,000 schools, both primary as well as secondary, have been completely razed to the ground during
the super-cyclone and to rebuild them, provision should be made from the Grants of the Ministry of Human
Resource Development, from the Prime Minister's Relief Fund and also from other relief funds. All these 20,000
schools should be rebuilt before the month of July positively. If you do not do that, you will not be doing justice to an
area, which has been completely ravaged by the super-cyclone.

Sir, | have already mentioned that precious little has been done as far as reconstruction is concerned. Now, six
months have passed after the super-cyclone, but nothing has been done so far. So far as plantations are
concerned, up to three kilometres from the coast, all the mangroves and saline forest have been completely
uprooted millions of coconut trees and other trees have been uprooted. They have to be replanted. So, | would
suggest that secondary school and college students should be engaged in this work.

The Central Government should come forward with a gracious heart for the plantation programme. | would request
the Government to take up the work of reconstruction and restoration of cyclone-affected areas with sincerity and
commitment. This should be done during the current year.

Lastly, unless and until very hard measures are taken by the Central Government to rectify the financial ailment, the
fiscal administration cannot be rectified. With these words, | conclude my speech.

SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Chairman, Sir, | thank you very much for having given me this

opportunity to express my views on the Finance Bill, 2000. The Government is performing a constitutional function
by placing this Bill. It is a mandatory constitutional function. The Finance Bill relates to amendments to the Income-
Tax Act, Customs Act, etc. It has not met the demands of the poor. It meets the demands of the rich. Though the

'Magna Carta' says that no tax shall be levied except by the authority of law, yet the Parliament has to levy tax or
collect tax. And while appropriating, they should get the consent of the King - akin to our President. The President
has moved these amendments for consideration. We are considering the Presidential recommendations. Though it
is constitutionally correct, according to article 118 of the Constitution, | am constrained to express my views. As
expressed by my colleagues, no Government at the Centre has wiped out the black-money. When you were in the
Opposition, you said that there was black-money. But when you came to power, you are not in a position to wipe
out the black-money. At one stage, with a little study of Economics in a college, | thought: "Why should not the
Reserve Bank of India, in consultation with the Central Government, stop printing the currency notes for five
years?" The currency notes printed by the RBI have been circulated and these have been tapped by the rich.
These are in gunny bags. If the Reserve Bank of India in consultation with the Central Government stops printing all
these currency notes, | am of the view that the gunny-bag notes may come out. You cannot abolish black-money
with a legislation. Umpteen number of legislations have been passed during the last 40 years, but no Government
at the Centre has been able to arrest the hoarders and black-marketeers. At one stage, when Shri P. Shiv Shankar
was the Minister of Law here, he expressed his views at a Conference of the Bar Council at Hyderabad that the
...(Expunged as ordered by the Chair). Of course, he said it and faced contempt. But, later on, that was withdrawn.
That is about 15 years back. The same position continues even if there is a change of Government. You know, it is
only a change of guard. The Minister of Finance is only a change of guard. The body-palitic is the same.

They are following the Congress Policy, they are following everything. But at the same time, | would like to know
whether the present NDA Government has taken any steps to arrest the hoarders, to remove the mal practices, and
to wipe out black money. That is the question to be answered by the hon. Finance Minister.

At the outset, as is said, this Bill relates to the rich. First 111 amendments relate to the income tax, wealth tax,
interest tax, indirect tax, and service tax. As my colleagues expressed that the poor are not represented in this
Parliament, their views are not being taken note of by the hon. Finance Minister while introducing the Bill or during
consideration stage of the Bill. The poor are only electors, they are the voters. After that their function ends. The
Central Government, not on the basis of politics but on the basis of economics, should have framed rules,
regulations to tap the rich and pay it to the poor.

| appeal to the hon. Finance Minister to see, at this juncture, that at the time of the consideration of the Bill --
because he looks attentive, | think, | will get reciprocative reply from him -- that the funds allocated for poor people



reaches them. It is for the Central Government to see that the channel of States, the channel of municipalities, the
channel of corporations, the channel of Panchayats and the channel of other departments are streamlined.

My friends on this side have said that there are heavy borrowings by all States. | would like to know are they going
to repay to the Central Government. The Central Government is not repaying to the foreign banks. They are paying
interest.

SHRI YASHWANT SINHA: Sir, all the States are repaying the Central Government loans, they are not defaulting
and we are also not defaulting on any of our commitments.

SHRI P.H. PANDIYAN : | thank the hon. Minister for the answer. | stand corrected. | am not the Government. We get
the information. But how that price hike is there? What is the root cause for that?

#t ety uRierd (Srvl) : UIgeEH wH &N, aTh |9 Sid B e

SHRI P.H. PANDIYAN : Because of heavy population we get so many votes. If there is less population, only
independent candidates will win and not the parties...(Interruptions)

SHRI PRAKASH PARANJPE : It is because of caste, creed and religion. "One family, one child up to 2020™ e ur
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SHRI C.P. RADHAKRISHNAN (COIMBATORE): If they support it, we would bring the Bill...(Interruptions)

SHRI P.H. PANDIYAN : Sir, now | put a query to the hon. Finance Minister about the EXIM Policy. A classic example
is to demonstrate, where the Central Government has notified that the milk and milk products are importable freely
without any restriction and at the same time, indigenous manufacturers are subjected to restrictions, contained in
Milk and Milk Products Order 1992.

If this is the position, then the indigenous production of these items will be affected. How will the indigenous
manufacturers who are subjected to conditions of MMPO 1992 be able to compete with the importers of these
items? | would like to know whether Milk and Milk Products Order 1992 will be abolished or not. What is the policy
of this Government?

Now, we are importing milk. We are importing ice creams. | saw this in the newspaper. How will the indigenous
manufacturer be able to cope up with these foreign products due to this Exim Policy? | appeal to the Finance
Minister to tell whether the Government would revise this Order of Exim Policy, which seriously affects the present
economy of the indigenous products.

Mr. Chairman, Sir, when you were speaking, you referred to the fact that a sum of Rs. 58,000 crore is borrowed by
heavy loanees. This has been published by Shri A.B. Bardhan in the CPI journal. It has been listed out there. How
are you going to tap that? How are you going to collect it? Under Company law, it is declared as a cognisable
offence. Why you do not declare it as a cognisable offence to recover it? So, to cope up with that, a coercive
legislation has to be passed by this House.

Then, Mr. Chairman, when you were speaking, you referred to Shri Laloo Prasad Yadav. The Constitution says that
all the Members should be solvent. Otherwise, the Member will be disqualified. MLAs should be solvent. To what
extent the solvency should be there, it is not replied by the Supreme Court or any court. If you have Rs.100, are you
solvent? If you have Rs. 45 lakh, are you solvent or not solvent? If he is undischarged, he is solvent.

Article 102 says: "A person shall be disqualified for being a Member of this House if he is an undischarged
insolvent." If you say, | do not have money™, then you cannot sit here. How did the Constitution makers frame this
rule, this provision of Constitution? So, solvency cannot be equated with the acquisition of wealth or amassing of
wealth, disproportionate to known sources of income. So, these are all primary materials for the Central
Government to instruct the State Governments as to what extent they should be solvent, to what extent we should
be solvent. Some are solvent to the extent of Rs. 58,000 crore, some are solvent to the extent of Rs. 45 lakh. So, |
appeal to the Finance Minister to take note of this fact regarding solvency.

Since the matter is related to Shri Laloo Prasad Yadav, | am not holding brief. | do not know him. | saw this from the
newspapers. It seems that his wife is also arraigned. There is a privileged communication between wife and
husband under the Indian Evidence Act. You can communicate to your wife. That cannot be forcefully asked by
somebody, by the Police. If it is during marriage, it is totally a privileged one. Now, the CBI and the other law-
enforcing agencies have not gone into this provision, privileged communication. Even we have privileged positions



here. No Member is liable to any proceedings if he votes in favour or against. Kindly see the Supreme Court Order.

It is crystal clear that no Member is liable to any proceedings. Why did you not agitate it before any forum for the
last two years?...(Interruptions) They cannot refer it. The Constitution is crystal clear. Then, | will be afraid of talking
here. You must say "absolute freedom'. The Constitution says a Member shall have the freedom of speech subject
to the Rules and Procedures of this House. That is all. The Speaker has to maintain order. That is all. | can freely
talk anything relevant here.

SHRI TRILOCHAN KANUNGO : You are free to speak but not to steal.

SHRI P.H. PANDIYAN : Even for that, our Rule 371 says if a Member has a direct interest or a personal interest or
a pecuniary interest, it has to be decided by the Speaker and not by the Supreme Court. Before taking oath, the
admissibility of oath has also to be decided by the Speaker. So, no other Constitutional authority can step in here. If
we failed the people, if we failed to discuss the relevant people's issues here.....(Interruptions)

SHRI PRAKASH PARANJPE : Are you talking of our Constitution or on the Finance Bill?...(Interruptions)

SHRI P.H. PANDIYAN : Since he talked of Shri Laloo Prasad Yadav, | am saying this....(Interruptions) This is for the
general information....(Interruptions) We have another speaker sitting here....(Interruptions)

MAJ. GEN. (RETD.) B.C. KHANDURI (GARHWAL): Therefore, we are expecting better from some other people.

SHRI P.H. PANDIYAN : That is why, | have said that by this Bill, you have performed a Constitutional function. It is
not related to any poor man. It has no relevance to the common man. Regarding Income Tax Act, who is paying
under the Income Tax Act?

SHRI BIKRAM KESHARI DEO (KALAHANDI): Tell us something about Tamil Nadu.

SHRI P.H. PANDIYAN : Then they all will rise. They will raise that in the Legislature. As regards, Finance Bill, as |
said, Constitutionally if we say that once an Appropriation Bill is passed, there ends the matter. This is only an extra
Constitutional function. That is all. It need not be even debated. | seize this opportunity of expressing this
view....(Interruptions) | am not able to follow Hindi. That is the problem. If | follow Hindi, | will rule here.
...(Interruptions) It is because of the language, | am sitting here and you are talking. That is the handicap. Now, it is
too late to learn. ...(Interruptions) | can catch hold of all the Hindiwallahs. | can rule.

SHRI PRAKASH PARANJPE : We are lucky that you do not know Hindi. But has the language helped or
not?...(Interruptions)

SHRI P.H. PANDIYAN : No, they are all my friends.
SHRI PRAKASH PARANJPE : That is good.

SHRI P.H. PANDIYAN : We can rule. A day will come when Tamil will rule here. ...( Interruptions) One can rule from
jail also....(Interruptions)

SHRI BISHNU PADA RAY (ANDAMAN AND NICOBAR ISLANDS): You are moving in the right direction.

SHRI P.H. PANDIYAN : No, you do not say that. You may be saying it humorously. But anybody can rule. It is a
place for common man. It is for proletariates. It is not for rich. It is not for the privileged. It is not for a particular
caste, creed or language speaking people or community.

SHRI PRAKASH PARANJPE : It is for the Indians.

SHRI P.H. PANDIYAN : It is for the Indians. You talk of all religions here. You talk of everything here. | was

observing it. | did not show any Supreme Court decision on that day. There are a number of decisions of the
Supreme Court. If you talk of Hinduism here, you can be disqualified. If you talk of Hindustan here, you can be
disqualified. Did | ever talk about it? The Supreme Court and the Mumbai High Court have declared a number of
elections null and void. If you ask for votes in the name of religion, you will be disqualified.

SHRI C.P. RADHAKRISHNAN (COIMBATORE): It is not only Hindu religion but if anybody talks of any other religion
also, he will be disqualified....(Interruptions)

SHRI P.H. PANDIYAN : The candidates who contested on Hindu plank were disqualified by the Mumbai High Court.
It was upheld by the Supreme Court. It is not my talk. The Supreme Court has said that. When you are talking of



something, something opposite to your view may come.
MR. CHAIRMAN : Please conclude.

SHRI P.H. PANDIYAN : All right, Sir....( Interruptions) Regarding the States, there is no monitoring mechanism. The
States are economically independent.

Financial autonomy is there, but so many States are suffering for want of funds. You are not able to provide water,
better transport, housing for poor, work as you promised at the time of elections. So, a monitoring mechanism
should be there through article 360. That is the only provision. If the Centre is of the opinion that the State
Government is bankrupt; they are not able to pay to the panchayat, municipality, etc. under article 360, their
balance sheet should be placed here. So far no balance sheet from any State has been placed before this House.
Nobody has asked for it.

Once | moved, under our rule 377, that two States, including Tamil Nadu, were not able to pay to the panchayat,
electricity bills, contractors, etc. It was not replied so far. | want a reply. That is all.

Sir, with these few words, | support the Finance Bill. | cannot oppose the Bill constitutionally because | am
constitutionally elected and sitting here. It is not a ritual. It is a constitutional convention.

SHRI C. KUPPUSAMI (MADRAS NORTH): Mr. Chairman, Sir, | thank you for giving me an opportunity to speak on
the Finance Bill.

The Budget and the Finance Bill were introduced in the House on the 29" of February, 2000 and in the last two
months, we are seeing the buoyant economy, control on inflation, rise in the growth rate, hike in foreign institutional
investments in the capital market, etc., and for such development, | would like to congratulate the hon. Prime
Minister, the hon. Minister of Finance and the hon. Minister of Commerce and Industry, Shri Murasoli Maran for the
excellent Exim policy, which was well-received by one and all.

However, the impact of the Budget, as announced by the hon. Minister of Finance, is also being felt by the common
people and poor farmers. Hike in the issue prices of PDS and also cut in the subsidy of fertilisers resulting in
increase in the prices of urea and other fertilisers are hitting the poor masses. Ours is predominantly an agrarian
based economy and agriculture is our backbone.

Tamil Nadu is the pioneering State in respect of PDS matter. It has the best-maintained PDS system. Even the
kerosene oil, at some places, is being distributed through automatic bunk, without any spillage. The entire PDS is
being organised through cooperative institutions, eliminating the middlemen. The State Government has already
issued enhanced quantity of rice to the common man, namely, people below the poverty line, even before the
Budget is presented here. By this hike in issue price, the State Governments have to bear the additional
expenditure. Instead of supporting the pioneering State, which is maintaining the best PDS system, the Centre has
chosen to put additional burden on the State. The hon. Minister of Finance while replying to the General Discussion
on General Debate in March, 2000, had assured that he would bear in mind the views expressed by the Alliance
Parties on the floor of the House.

| would request the hon. Prime Minister and the Finance Minister to give relief to the farmers and the poor people by
lowering the price of PDS commodities and also by withdrawing the cut in subsidy.

Air India, ITDC, SAIL and such other undertakings are being offloaded with Government stake. While doing so,
proper asset valuation needs to be done so that the past mistakes are not repeated. The Salem Steel Plant is very
dear to the people of Tamil Nadu. Disinvestment receipts are supposed to meet the expenditure in social sectors, to
restructure the public sector undertakings and to retire the public debt. The Finance Minister is on record to say
that while closing down the non-viable corporate units, the interests of the workers will be protected. The resources
under the National Renewal Fund (NRF) have not been sufficient to meet the cost of Voluntary Separation Scheme
(VSS) or Voluntary Retirement Scheme (VRS). The Government will have to put in place mechanism to raise
resources from the market against the security of these assets, and use these funds to provide adequate safety net
to workers and employees.

Now that the insurance sector is open to the private sector, how far is the Government going to activate the



subsidised insurance policy schemes? In the name of privatisation and liberalisation, poor people should not suffer.
The Government should continue to give them tailor-made subsidiary insurance policies suiting their requirements.
The existing insurance companies like LIC, GIC and Oriental Insurance Company should be strengthened and they
should be prepared to face the competition.

Similarly, the hon. Finance Minister has levied an additional excise duty of eight per cent on the bagasse-based
paper products in the guise of rationalisation of duty structure, against which various representations have been
made and also a D.O. letter has already been written by our hon. Chief Minister, Dr. Kalaingar to the hon. Prime
Minister. | had also raised the same point during the General Discussion on the General Budget in March, 2000 in
Lok Sabha. Since it is an eco-friendly project, consuming non-conventional raw materials, thereby saving trees and
forests, the hon. Finance Minister should kindly reduce the duty. Instead of helping the industry, indirectly it has
been penalised. The Tamil Nadu Newsprint and Papers Limited is a pioneering industry in this field and it is giving
technical expertise to other countries globally. If the duty is not reduced, that would give a severe blow to the
bagasse-based paper mills which are to compete with the global market.

The Government has imposed increase in the Dividend Tax and the Minimum Alternate Tax (MAT). However, all
independent power projects will come into commercial operation only after three to four years from now and then
only they will contribute to the Government revenue. | would, therefore, request that the provisions of Dividend Tax
and Minimum Alternate Tax being made available to the power sector and the infrastructure projects, may please be
reconsidered in the interest of development of the industry and foreign capital investments coming to the industry.

In view of the conspiracy and organised printing of fake currency by ISI agents to weaken the country’'s economy,
the Government must find some foolproof method by which the fake currency could be identified even by ordinary
people. They can consider introducing more complicated designs and special emblems to make counterfeiting more
difficult. Similarly, security currency paper should also be made of special polymer-based paper and special type of
ink so that the detection of the counterfeit currency is very easy.

Similarly, intelligence also should be collected on the source and supply of counterfeit notes. For example, under
the scheme of Award to Informers, whenever this type of information is obtained, it can be passed on to the
concerned authorities.

Under the one-by-sixth scheme, people have to file income-tax returns and all such cases and salary cases where
deduction is from the employers and where there is no prima facie suspicion, the returns should be simply
accepted. Otherwise, if the Income-tax authorities start harassing people on petty things, people will not come
forward to file their tax returns.

The High Power Committee on Excise duty has recommended for putting all Circulars, Notifications, Resolutions
and broad schemes on the Website. | think, the Department should implement this recommendation.

Similarly, there should be arbitration mechanism for redressal of grievances in the area of disputes in customs and
excise duties and other related matters. Instead of all matters going to the court and tribunal, some sort of
arbitration should be there. The hon. Minister of Finance may consider this point also.

Amendments are being made in the Finance Bill to make tax exemption from capital gains if investment is made in
bonds raised by NABARD or National Highway Development Project. It is also heartening to note that the Cabinet
has cleared the decision to complete National Highway four-laning of the National Highways comprising the golden
quadrilateral connecting Delhi, Mumbai, Chennai, Calcutta by 2003. There is also a proposal to create a separate
fund for the development of roads.

With these words, on behalf of the DMK Party, | support the Finance Bill being brought forward by the hon. Minister
of Finance.

SHRI PRAVIN RASHTRAPAL (PATAN): Thank you very much Mr. Chairman.

| am sorry that | am protesting the Finance Bill, not because | am in the Opposition Party but with due respect to the
hon. Minister of Finance | want to point out a glaring mistake. The Finance Bill is prepared on the basis of incorrect
statistics and misdirection. Before | come to certain items of Department of Revenue, | want to say that | have got
here two Xerox copies of Receipts Budgets for 1999-2000 and 2999-2001. | will request the hon. Minister of
Finance and the hon. Minister of State for Finance, Shri V. Dhananjay Kumar who is incharge of revenue to find out
why this blunder that | am going to point out has not come to their notice.

While preparing my speech — | will say it is a speech because the time is too short now — | had the opportunity to go



through the actual figures, not estimated or budgeted figures, in the annexure on page 31. As far as the receipts
from customs and central excise are concerned, the total items of import are 52 and that of export are five and the
cess in export is on 70 items. Out of these 74 items | have noticed that the figure of actuals for 1997-98 and the
actuals for 1998-99 are the same without a difference of one paisa. Either the officials have misinformed,
misdirected or misguided the hon. Minister of Finance as far as the actuals are concerned or it is otherwise.

I will give a few examples. On fruits, both dry and fresh, the figure for 1997-98 is Rs. 187.52 crore and it is the same
figure for 1998-99. | will give another example. For organic chemicals the figure for 1997-98 is 471.95 and it is the
same for the next year. For organic plastics and others the figure for 1997-98 is 1,571.83 and it is the same figure
for 1998-99. | am prepared to give these copies right now to the hon. Minister if the permission is given by the
Chair. I will come to the total figures of all the other items. It is Rs. 5,458.60 for 1997-98 and it is the same figure for
1998-99. The total grants on import duties are Rs. 41,479.96 crore. It is the same figure for 1998-99. These are
actual figures. The net total import duties during 1997-98 were Rs. 4,00,038.84 crore. It is the same figure for 1998-
99.

If the year 1997-98 pertains to Shri P. Chidambaram, the year 1998-99 pertains to the present Minister of Finance.
If the present hon. Minister of Finance has copied the figures of actuals from 1997-98 and given to this Parliament
and to the nation at large, | want that this Ministry should take action against the Central Board of Central Excise
and Customs or the officer incharge who has given these incorrect figures to the Parliament and to the nation.

THE MINISTER OF ENVIRONMENT AND FORESTS (SHRI T.R. BAALU): A corrigendum has already been issued.
...(Interruptions)

SHRI PRAVIN RASHTRAPAL : Let us have that. The House may be informed, the nation may be informed about
how this mistake crept in. | thank you that you have pointed out that the corrigendum has been issued, but this copy
of the Budget was presented in February, 2000. ...(Interruptions) You could have informed us. Where is the
corrigendum? Kindly give a copy. Let it be produced. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, the hon. Members should not interrupt. The Finance Minister will
reply tomorrow. Let him complete his speech. ...(Interruptions) Allow him to formulate. You can prepare a
corrigendum tonight and circulate it tomorrow. ...(Interruptions)

SHRI PRAVIN RASHTRAPAL : It should be presented before this Parliament before this Finance Bill is discussed. If
it is not there, you are going to discuss it tomorrow. Anyhowa€; ...(Interruptions)

# ATavEg Neald (ATSYR): @9l 785y, A As-B8 § &7 @ 8, 79! 741 S|

#t wetor wgure - wwfa S, die-wre s w0 s € | am coming to that point because a Government, which is based

on minimum compromising programme, which is supported by 24 parties without ideologies, cannot construct; it can
only demolish whether it is a mosque or economic policy. You cannot construct or reconstruct; you can only
demolish. That is what is reflected in the Indian Budget. Now, | am coming to certain major items. ...(/nterruptions)

SHRI C.P. RADHAKRISHNAN : What have you constructed?

SHRI PRAVIN RASHTRAPAL : We have constructed BHEL, IPCL, IOC, ONGC etc. You dig petrol only because
Pandit Jawaharlal Nehru and Shri Mahavir Tyagi constructed these enterprises. We have done all these things.
You give me a single example of public sector undertaking which you have constructed. ...(Interruptions)

SHRI C.P. RADHAKRISHNAN (COIMBATORE): You ruled for 45 years.
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i Wil gaTa : ST g1 @l S & @it oy ard wHs & | Anyhow, with the highest respect to our jawans and our
military, | personally protest the 30 per cent increase in the Defence Budget. | have gone through the expenditure of
the Defence Ministry during 1996-97. It was Rs. 29,505 crore. The allocation for Defence in this year's Budget is
increased to Rs. 58,587 crore. There is a hundred per cent increase in the Defence Budget. For a poor country like
ours, it comes to 15 per cent of the total expenditure. ...(Interruptions)

MAJ. GEN. (RETD.) B.C. KHANDURI (GARHWAL): Is this the view of the Congress Party? ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Let him give his views here. You are the most competent Major-General to
defend all the parties in Parliament. Let him speak. Let him formulate his speech. ...(Interruptions)



SHRI PRAVIN RASHTRAPAL : | say that | protest. Money should be spent for the poor people and on the social
sector. ...(Interruptions) Of the total expenditure, 15 per cent goes to Defence and 26 per cent goes to interest
payment. What is left for the poor people of this country? That is my question.

Now, | am coming to the provisions pertaining to Income Tax and Central Excise Departments. | am once again
requesting the hon. Minister to collect and correct the figures of the Budget Estimates, Revised Estimates and
actual receipts of the Revenue Department. | will give you only one example. As far as Department of Revenue is
concerned, the shortfall in the year 1998-99 against the Budget Estimates was of Rs. 2,879 crore. | am quoting the
figures of both income tax and corporate tax together.

20.00 hrs.

The shortfall in the Revised Estimates is Rs. 3,716 crore. Against the Budget and Revised Estimates, how can we
tolerate this type of a shortfall in the Revenue Department? What is the Department doing? On the other side, when
it comes to actual collection, as many of my senior colleagues have mentioned, the figure given to the Standing
Committee on Finance is that as on 315t January, 2000 the amount in arrears in Revenue Department alone was
Rs. 52,000 crore. Out of that, Rs. 41,000 crore and above was in income tax, and Rs. 6,000 crore or Rs. 7,000
crore was in Central Excise.

| have a suggestion. Once an assessment is made and an assessee files an appeal, he must be asked to pay five
or ten per cent of the tax. Let there be legislation. First appeal is a matter of right. When the first appeal is decided,
if the assessee goes for a second appeal, he must pay 50 per cent of the tax in arrears. In the Income Tax
Department, there are four stages of appeal. The first stage is the Commissioner of Income Tax; the second stage
is the Income Tax Appellate Tribunal; the third stage is the hon. High Court, and the fourth stage is the hon.
Supreme Court. We know as to how many years it takes to decide a case, when it goes to a court. Now, Rs. 52,000
crore is in arrears as on 315t January, 2,000. If you collect the figure as on 31st March, 2,000, it will be higher; it
may be even Rs. 60,000 crore if you take into account the assessments that are pending because they get a time of
30 days or something like that.

On the other side, as far as the income tax structure is concerned, people of this country are requesting
simplification of the Act and rationalisation of the tax structure for the last many years. It is true that the previous
Government has not done it. But you were there in the bureaucracy and now you are there at the top of the affairs.
What | want to say is that let us not go up to 1922. | will request you to go up to 1970, when the highest tax was 82
per cent. | will give the figures also. In 1980, the maximum rate was 72 per cent, that is, 60 per cent tax plus 12 per
cent surcharge. In 1990, the maximum rate was 54 per cent, that is, 50 per cent tax plus 4 per cent surcharge. Now,
it has come down to 30 per cent. It is admitted by all that this is the lowest in the world. Has the business community
responded to the tax structure given by the present Government or the previous Government?

| have a suggestion. Chapter 6 in the Income Tax Act, which is there for the last 30 years, deals with granting
various exemptions, relaxations and deductions to the business community, when the tax was above 80 per cent.
Now, when the tax has come down to 30 per cent, are those deductions, exemptions and relaxations justified? | will
not say that | want an answer from your goodself, but | will request you to consider this.

Now, you compare a salaried employee with a businessman. When a professional, be it an advocate or a
businessman, files a return, he is charged on the net profit. What are the expenditures that are allowed? A return
may come for scrutiny once in four years. All sorts of expenditures, like the expenditure incurred on motor-car, travel
expenses, expenses on religious ceremonies performed by a businessman at his shop or factory or residence,
donation given by the assessee to his friends, relatives and employees at the time of marriage, the telephone
expenses, both at factory and residence, are claimed by a businessman as a business expenditure. Only when the
return is scrutinised, we are adding part of that as an income. That also does not stand the test in the appeal. On
the other side, a salaried employee is given only a standard deduction.

When we say that there should be different limits for salaried employees and businessmen, it is knocked down by
court in the name of equality before law. Businessman is getting allowances like five-year tax holiday for doing
business in different remote and backward areas. Salaried employees are also functioning in extremely remote and
backward areas. Why is the same benefit not given to the salaried employees belonging to State Government,
Panchayats, Municipalities, Corporations or the Central Government, and - one of the most important services - the
Armed Forces who are always living and working in difficult areas?

| would request the hon. Finance Minister to kindly consider the case for increasing the standard deduction for
salaried employees all over the country. If the limits cannot be changed, at least the standard deduction can be
raised to Rs.50,000. If this is announced in his reply tomorrow, it will help his Party in winning the corporation



elections particularly in urban centres. ...(Interruptions)
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| have got another point to make and that is regarding subsidy. Much has been said on subsidy that because of
economic reforms the Government is compelled to reduce subsidy. In fact the reforms are, in fact, not reforms.
These are the conditions and pre-conditions laid down by the IMF and the World Bank. We are simply following
them. When the western countries are giving subsidies to their domestic industries, why cannot our poor country
afford them? Without going into all commodities, | will give you the example of only milk. Right now somebody has
pointed out that we are importing milk from foreign countries as a result of which our poor people who are doing
business in milk and who are maintaining and nourishing cattle are facing problems.

In Japan, one of the most progressive countries in the world, the milk subsidy is 82 per cent. In Canada it is 59 per
cent. In European Union it is 54 per cent. On the other side this very western world is telling us to reduce subsidies.
...(Interruptions) Some of them have got buffaloes and cows at their residences | hope. @ifs @ T ®1 wf Fed € o =
R | B ar ®

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI V. DHANANJAYA KUMAR): The hon. Member
should tell the House about the GDP of those countries also.

SHRI PRAVIN RASHTRAPAL : | am coming to my next point and that is import duty. Very recently we have imposed
a 50 per cent import duty on wheat. The import duty imposed by the United States of America on foodgrains is 214
per cent. That means, if we send our goods there, we are required to pay 214 per cent; and if we bring goods from
there, they will pay only 50 per cent. The hon. Finance Minister must be aware of what happened to our cotton
industry, leather goods industry, and the readymade garments industry. The import duty imposed by the United
States of America on cotton is 52 per cent. On T-Shirts — ordinary clothes but they became popular in foreign
countries - the duty is 32 per cent. On footwear it is 58 per cent. As a result of this, we are not able to export. As a
result of this, imports from foreign countries become cheaper and cheaper.

You will kindly agree that this country, which is a rural country, cannot survive unless we attach importance to
agriculture, cottage industries, small scale industries, and employment-oriented projects so that all educated and
uneducated people are employed. | will give you the example of my State of Gujarat. Sixty thousand small-scale
industrial units are closed there in the name of environment and child labour. Our carpets became popular in foreign
countries. Poor people are weaving them.
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Our carpets - woven by minorities in Uttar Pradesh and other States, and by scheduled tribes in South Gujarat -
became popular in America.

It was purchased by the rich people and the hotels there. Once they become popular, they sent their
representatives here. What was the reason given by them? Do not import carpet from India. Why? Because a child
below 14 year is doing this work. Now, the poor man's child who is not able to go to school, as his parents have no
sufficient income to live, has to work on carpet weaving.

HATYFT AEIRY : 3@ FI B & AT U S|

SHRI PRAVIN RASHTRAPAL : If a child is working in Tamil Nadu in a cracker factory like Sivakasi or with some iron
or some such things which are dangerous, it can be objected. But a child of 14 year working in carpet industry
cannot be objected. But in the name of child labour, in the name of environment 60,000 units in my State are not
working, and that may be the position all over the country also.

Now, | want to speak about the top brass.
[ATafy #El™: U1 R D TG B
SHRI PRAVIN RASHTRAPAL : | am just concluding.

You should prepare a legislation for arrears and recovery of bank loans. As we all are aware, Rs.58,000 crore are
in arrears. You must fix the target for the CMDs and the office-bearers of all the nationalised banks to recover the
arrears. If they are not able to recover, they should seize their assets which are otherwise kept as security. If there
are no assets, then the action should be taken against the bank officials....(Interruptions)



SHRI V. DHANANJAYA KUMAR: You have been telling that Rs. 58,000 crore are in arrears. Let the House know
when was this amount of Rs. 58,000 crore accumulated.

MAJ. GEN. (RETD.) B.C. KHANDURI (GARHWAL): When was it accumulated? Was it during the last one year, two
years, ten years or twenty years?

SHRI PRAVIN RASHTRAPAL : It is as on 315 March, 2000.

MAJ. GEN. (RETD.) B.C. KHANDURI : How much was there during your time? During your time, it was
accumulated....(Interruptions)

SHRI PRAVIN RASHTRAPAL : | know, what you want from me.
SHRI'V. DHANANJAYA KUMAR: During the last two years, not even a single pie has been added to that.

SHRI PRAVIN RASHTRAPAL : Now, you are in power. You are governing the nation...( Interruptions)a€; If you are
not comfortable there, we can exchange. We do not mind....(Interruptions)

MAJ. GEN. (RETD.) B.C. KHANDURI : Then, you will make it from Rs. 58,000 crore to Rs. 68,000
crore...(Interruptions)

SHRI PRAVIN RASHTRAPAL : Sir, a very famous agro-scientist Dr. Swaminathan has gone on record that
'globalisation and liberalisation will increase unemployment, will increase frustration and will increase miseries.' So, |
would request the hon. Finance Minister not to follow the new economic reforms blindly. Let there be a realistic
approach. Let us look at the poor people, unemployed people and more particularly, people belonging to the
weaker sections of society. With these few words | conclude.

SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Mr. Chairman, Sir, when Shri P.H. Pandiyan has
supported the Finance Bill, what for am | going to oppose it? | fully support the Finance Bill, and | do not want to
repeat those issues which have already been discussed in the Budget Speech. The Budget Speech and the
Finance Bill are completely two different matters, and | do not want to raise any such matters which have already
been discussed in the Budget. At that time also, | raised a few issues but still there are one or two queries which
remained unanswered.

Sir, | want to ask that when the whole attempt is going on to make up the fiscal deficit - | raised this pertinent point
during the discussion on General Budget also -- what steps the Government is going to take about the repayment
of debts by the big industrial houses; and why the stern measures are not being taken against those big industrial
houses which have defaulted in payment of loans to PSUs, banks and various other financial institutions.

This was the question which | raised repeatedly at the time of discussion of the Budget. It was not answered and |
request the hon. Finance Minister to reply when he responds to our queries.

We know the Finance Minister is facing huge odds. We also know his problems and limitations. But we are happy to
see that after the Budget was placed, you had not to buy the bullet at least. That was the editorial comment and
that was the news that was published in all the leading newspapers of the country. But today the whole country is
waiting for the reply from the Finance Minister whether only the prices of PDS in BPL are going to be withdrawn or
not, the increase in prices of kerosene and domestic gas is going to be withdrawn or not and increase in price of
urea is going to be withdrawn or not.

| was going through the Memorandum explaining the provisions of the Finance Bill which was circulated. We have
no hesitation to extend our support to more or less all the proposals. So far as the basic duties are concerned, the
duty on agricultural and horticultural items other than cereals has been increased.

So far as continuation of surcharge on imports is concerned, there is increase in basic duty on a few of the items
like natural rubber, Demorubicin HCl and Gamma ferric oxide about which the Finance Minister has said something
today.

There is increase in Additional Duty of Customs. The other items in the Memorandum are implementation of Indo-
US and Indo-EU Agreement on Textiles, and changes regarding adjudication and penalties.

As far as the Telecom sector on page 16 of the Memorandum is concerned, we strongly oppose it. The basic
customs duty on the following items of telecommunication sector has been reduced as follows:



"(1)Tax on Cellular phones from 25 per cent to 5 per cent.
(2)Parts on Cellular phones from 20 per cent to 5 per cent; and
(3)Battery packs for cellular phones from 40 per cent to 15 per cent."

These proposals are not being appreciated by the people of our country. On one side, you are cutting the subsidies
and increasing the price of essential commodities and, on the other side, you are reducing the Customs duty on
cellular phones and parts on cellular phones and battery packs for cellular phones. You clarify on what ground you
have taken this decision.

| fully appreciate so far as Information technology sector is concerned. At least in six sectors namely, Micro-
processors for Computers, HDD/FDD/CD -ROM drive and other storage devices, Integrated circuits and Micro
Assemblies, Data Graphic Display Tubes for Colour Monitors, Deflection components for use in Colour Monitors for
computers and CD-ROMs, the basic customs duty has been reduced to zero per cent.

It is really an encouragement so far as the infotech sector is concerned.Mr. Bill Clinton, the US President, during his
last visit to our country had also appreciated and had to admit that India is proceeding towards infotech sector with
high speed and can give leadership to the world today or tomorrow.

We appreciate that you have your vision. | personally admire you. You have command over the subject; you have
command over the economy.

When there was an apprehension that the whole Budget was going to be anti-poor, we did not agree with that.
Certainly, many positive proposals were announced at the time of your Budget speech. It categorically included an
allocation of Rs.1,000 crore for rural infrastructure development; Rs.5,000 for the new Pradhan Mantri Gramodyog
Yojana and Rs.1,700 crore more for education, health and drinking water and Kisan credit cards for additional five
lakh farmers. These proposals are pro-people and they genuinely give benefits to the poor. | do not deny that. | fully
endorse the views expressed by Shri Vaiko that our Prime Minister has certainly selected a perfect person to lead
the Finance portfolio at this juncture on behalf of the NDA Government.

I would like to raise another issue regarding the much-publicised Kar Vivad Samadhan scheme. It was discussed in
this House also. As per reports that are coming out, this scheme is not really benefiting people and many
complaints are coming. | would like to know whether there is any such information with the Government and what
steps the Government is taking so far as those complaints are concerned.

| want to seek clarifications on one or two points. You have very nicely changed the excise structure of eight per
cent excise duty on medicinal grade oxygen, medicinal grade hydrogen-peroxide, anaesthesia and many other
medical items. So, on whichever items there is an eight per cent excise duty, sixteen per cent CENVAT will be
charged with a partial exemption on a few items like kerosene, LPG, laundry soap, cotton yarn and diesel engines
up to 10 H.P. I just want to know what this “partial exemption' means. In page 17, where Central Excise duties have
been dealt with, in para (b), it has been very categorically said that eight per cent excise duty will not be charged
but a sixteen per cent CENVAT will be charged and some partial exemption will be applied to some items. What
does this partial exemption mean? We do not oppose your excise duty increase on cigarettes. One paragraph is
meant for that. There are certain industry-specific changes regarding which you have mentioned. You have also
explained the MRP-based assessment of excise, the change in the pattern of payment of excise duty, the changes
regarding adjudication, penalties and so on. We would rather say on behalf of our party, the Trinamool Congress,
that we appreciate it and extend our support. The alliance parties are certainly the backbone of this Government
but we also have to face the people on certain occasions. | said the other day that just after coming into power if we
increased the prices of certain items, at a time, what could be the people's reaction.

If such types of announcements are made, people may come up with some adverse reactions. We would appeal to
you not to rollback the prices as such. | would never ask you to do so. But certainly | would say that you should
reconsider these decisions at least in the case of PDS items for the people below the poverty line. You should at
least reconsider the increase in the price of kerosene since it is a day-to-day item of consumption and the people
have to suffer because of this increase.

In the meantime, the allies of this Government, met you in person and also met the Prime Minister. We submitted
our memoranda on different occasions. On different occasions — whether it is the meeting of the CIl or the Press
Conference or briefing to the electronic media = you have very categorically said that you were not going to
reconsider the decision and that you would stick to whatever announcements that have been made. But still |
approached your goodself, considering the demands of the allies. The allies have extended their fullest support to
this Government and they are getting the opinion of the people of their respective States. Everyone has requested



us to communicate the feelings to you. We fully believe that all these appeals and proposals will not go in vain.

Certainly we firmly believe that a person like you who has the heart, the vision, the managerial efficiency, the
outlook will take care of all these things and will do something to reconsider that.

| fully support this Finance Bill.
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SHRI KHARABELA SWAIN (BALASORE): Sir, since, hon. Shri Vaiko, Shri Kirit Somaiya, Dr. B.B. Ramaiah and
others have already enumerated the tax proposals in detail and it is already going to be 9 o'clock, I will not repeat
those things. But when the debate was initiated by hon. Shri Narain Datt Tiwari, he said that everything must be
done for the poor. That was the essence of his speech. When Shri Pravin Rashtrapal also from the Congress Party
ended his speech, he also said that Rs. 13,000 crore were spent for the Defence Forces this year. Then he
questioned: "How is it that the poor are being benefited by this?"

Everybody in this House projects his speech in a manner that it is the poor people in this country who have been
neglected and the Government is looking after only the multinationals and the rich people. My question is:
"Suppose the Pakistani Army attacks India and that Army defeats the Indian Army, will it only kill the rich people?" Is
it not a fact that the Indian Army is also protecting the poor? Are the expenses for the Defence Forces only for the
rich people?

Hon. Members raised the question: "Why was the customs duty on cellular telephones reduced?" Is it a luxury item?
Every economist knows that one per cent increase in the tele-density increases the GDP by one per cent. It is not a
luxury item. It is not like an air-conditioner or an air-conditioned car. So, it is a sheer part of infrastructure. It brings
about growth. A country like India can only attain some level of economic stability if it has a sustainable growth of
seven to eight per cent for some continuous years. How do we get it for growth? Let us say about the infrastructure,
that is, the construction of the four-lane 7,000 kilometre corridor from Kolkatta to Chennai to Mumbai to Delhi and
then to Kolkatta.
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If it is built within two to three years, how many mandays will it create? How much of concrete, cement and steel it
will require? Will it not benefit the poor? It will benefit the poor and for that you require money. From where do you
get the money? You get the money by revenue earnings, by collection from capital expenditure, by reducing the
loan burden on this country, by reducing payment of interest on the foreign loan. For that matter, let me tell you that
projecting poverty as a virtue and affluence as a scene does not lead the country anywhere.

Poverty is never a virtue. We say that that Government is good which provides the poor people free water, free
electricity, free rice, free kerosene and all that. But then from where do you get the money? Everybody says, tax the
rich as if the rich people are sitting with boxes full of money. Any moment you tax them, they will come and deposit it
with you.

The other day when the price rise debate was going on in the House, Shri Shanker Prasad Jaiswal, asked the hon.
Members to agree for the reduction in the subsidy provided in the MPs Canteen. The House was stunned. Nobody
said a single word about that. Under what stretch of imagination, can you say that the MPs are poorly paid? But
nobody wants to give up one™s privilege. Just like that, it is human tendency, everybody wants to get everything.
The rich people do not want to pay, the poor people also do not want to pay.

But | fully appreciate our hon. Finance Minister that in spite of so many accusations, that he is a friend of ClII,
ASSOCHAM, FICCI, and that he is friend of the rich that he is always moving with them, he has taken very strong
and bold measures for the last three years. By which now the tax collection figures in the year 1999-2000 have
gone up by 19.27 per cent. In absolute terms the tax collection is Rs.1,70,118 crore. The indirect taxes have gone
up by 16.77 per cent; excise duty collection has gone up by 17.3 per cent; direct tax is up by 24.48 per cent; income
tax has gone up by 25.84 per cent; and corporation tax has gone up by 25.78 per cent. These are the figures of
1999-2000. It has gone up percentage wise as well as income tax wise.



Now, | will give you another figures also. The external debt in 1998-99 was Rs.1920 crore. It was up by 76 per cent
in comparison to the year before. But in the year, 1999-2000, the external debt has been reduced to Rs. 906 crore
only. Just like that, the market loan was up by 112 per cent in 1998-99 and last year it was up by only 12 per cent.
Repayment of external debt was increased by 19.6 per cent last year, that is 1998-99 and in 1999-2000, it was only
7.59 per cent. It is like this that the loan burden is being reduced by the efficient policies of the hon. Finance
Minister and the tax has been collected in a proper way.

Now, everybody is asking about Rs.58,000 crore which were not collected. | would request the hon. Finance
Minister to explain in this House the position with regard to the NPA Let him explain when did it accumulate? Did it
accumulate within the last two years or did it accumulate during the last 45 years?

We do not know about it. Even in the Standing Committee on Finance, when we asked the officers, they said, "We
do not have these figures. We will give it to you later." They must have given these figures and the hon. Finance
Minister must have known about those figures. So, let him explain in this House during whose time and during
which year, these 58,000 crores of rupees were accumulated.

| will make two or three suggestions. One suggestion is with regard to MPLADS because the funds released under
MPLADS are utilised for ushering in the path of growth. Now, the rule is that the funds are to be utilised for creation
of a durable asset. Can we not utilise the funds for creation of job opportunities? | would request the hon. Finance
Minister to think over this matter. Can we not run a co-operative organisation by which we can employ some people
also? So, creation of job opportunity, | think, should be allowed.

My next suggestion is with regard to education. We pay a very less amount of money as monthly fee. In Colleges,
everywhere in India, monthly fee is less. | would request the hon. Finance Minister to impose education tax. Why
not? If any person in India could send his children to an English medium school by spending Rs.1,000 per month
per child, why can he not pay Rs.100/- or Rs.200/- to the Government of India for the sake of education and for the
sake of the poor? The hon. Finance Minister should think over it and he should see that education tax is levied on
the people of India, especially on those who can afford to pay so that the standard of education in this country can
improve.

Sir, the Government of India has already set up Export Promotion Zones. | thank the Government of India for that.
Last but not least is that there are four BIMARU States like U.P., Bihar, M.P., Rajasthan, and Orissa. They are very
poor economically. | would request the hon. Finance Minister that he should put all the resources for these BIMARU
States and Orissa so that they will be able to come up. Unless they come up and unless they compete with the
comparatively richer States like Punjab, Maharashtra, and Gujarat, India, as a whole, will not be able to become a
super power in the next century to come.

With these words, | commend the Finance Bill.

SHRI BIJOY HANDIQUE (JORHAT): Mr. Chairman, Sir, | rise to oppose the Finance Bill. Though | limit myself to the
Finance Bill, yet | am afraid that the Government™s concern for the development of the North-Eastern Region
always tend to end up as a pious wish. When the matter comes to the crunch at the time of reckoning, these
concerns are as fragile as the house of cards.

Sir, it appears that the Finance Bill puts a finale to the Government™s indifference towards the development of the
Region as demonstrated in the General Budget, on which, of course, many of us from this Region had already put
across our views. A number of provisions in the Finance Bill are harsh on the prospect of much talked about
industrialisation of this Region.

The pattern is the same. While exercising his "most unkindest cut" on food subsidy, the hon. Finance Minister
attacked the poor and not poverty. Similarly, in the Finance Bill, he attacked the under-developed rather than
under-development. Sir, during Dr. Manmohan Singh's time, in his tenure as the Finance Minister and in the first
part of 90s, it was for the first time that a 10-year tax holiday was announced. Though it was then hailed with great
enthusiasm in this region, yet many of us were sceptical because such a tax benefit cannot achieve much since
there is no infrastructure in the North-Eastern region. So, we suggested not just a tax holiday alone but its
continuance till such time when this infrastructure has attained the level for sustained industrial growth. Sir, this
constraint is, however, due to the backwardness of the region arising out of accumulated historical reasons. So, this
region could not avail itself of the tax benefits and tax concessions as was fully availed of by the comparatively
advanced States of our country. The case of export-oriented undertakings obtaining 100 per cent tax benefits under
Section 10B is an instance in point. There is no doubt that it gave a major boost to exports, particularly, software
exports. Or take the case of Section 10A extending 10 years tax exemption to manufacturing units in any Free
Trade Zone after the first day of April, 1981 or in any Electronic Hardware Technology Park or Software

Technology Park enjoying total exemption for 10 years after 15! April, 1994 under Section 105JA without even the



intrusion of Minimum Alternate Tax (MAT). But the North-East lacks the basic infrastructure in the form of Free
Trade Zone, Hardware Parks, Software Parks and Export Processing Zones. Only in the recent times, such
infrastructure is being created in the form of Software Technology Park at Guwahati and Export Promotion Industrial
Park at Guwahati, and Barnihat in Meghalaya And by the time the infrastructure has been made ready, these tax
benefits are withdrawn. So, how can the region attract investment from the rest of the country or even foreign
investors for a significant breakthrough in the industrial development of the region? And small software firms and
export-oriented undertakings that are now expected to come up in the region will enjoy no tax exemption. There is
another constraint arising out of the imposition of MAT. Income tax exemptions are available at Integrated
Infrastructure Development Centres and Industrial Growth Centres located in the North-Eastern Region under
Section 10A. Tax exemption is also available for specified industries anywhere in the region under Section 80IB.
Unfortunately, these exemptions are now being diluted by the imposition of MAT, under section 115 JAA.

MR. CHAIRMAN: Your time is up.
SHRI BIJOY HANDIQUE : Please give me some time, let me at least make my points.

While MAT will not be applicable to software technology park, Export Processing Zone, export-orintented
undertakings, and export income, it is irrational and apathetic to the region since no such exemption from MAT has
been extended to the industries of the North-East. Even at this stage, it is never too late, | urge upon the hon.
Minister of Finance to review these points with realistic thinking and if he really desires development in the region,
Section 10A and Section 10B should be continued for minimum of five years in the region.

While we are discussing the industrialisation in the North-Eastern Region, | would also like to draw the attention of
the hon. Minister of Finance to the small-scale industrial units in the region. Small-scale industrial units have to be
revived with adequate funds. In the absence of SSI units effectively functioning and industrialisation worth the
name, and no jobs or earning opportunities being created, this region will have no peace. The economic salvation
of this region lies in the resurgence of the small-scale industrial units entering into the map of lakhs of unemployed
young men and women. The small-scale entrepreneurs now handicapped by bureaucratic bungling, and moulded
by unsympathetic banks and financial institutions are now demanding interest holiday. May | repeat Mr. Minister?
The SSI entrepreneurs of the North-Eastern Region are demanding interest holiday.

Sir, due to law and order situation in the last 20 years, these units have suffered a lot, for which most of the
industries — about 18,000 unitsd€’turned sick or closed. The interests, accumulated in the banks and financial
institutions, need to be waived so that the viable units could be rehabilitated, particularly units declared sick by
SLIIC (State level Inter-Institutional Committee), by the Reserve Bank of India and Assam Relief Undertaking Act.
They should be rehabilitated with soft loan from the banks and the banks should be instructed to fulfil their social
commitment.

Last but not least, the recommendations of various Expert Committees' reports, particularly the latest Kapoor
Committee Report in respect of SSI units in the North-Eastern Region, need to be implemented without delay and a
High-Power Task Force needs to be formed for formulating an effective revival package.

Sir, the Government is also unkind to the only viable and flourishing industry in the North-Eastern Region, namely,
tea. It is being one of the largest foreign exchange earners. It needs Government's more cautious and rational
handling. Reimposition of excise duty which was abolished by Dr. Manmohan Singh, when he was the Minister of
Finance, has hit the already over-taxed industry. Unless the cost of manufacturing is reduced, there cannot be a
competitive price without which the auction market cannot be stabilised. With stabilisation in the auction market,
there is also another crucial issue allied with this problem. In the North-Eastern Region, lakhs of young men have
taken to small tea-farming.

and have at least partly met the unemployment situation themselves. Tea being a highly labour-intensive industry
and largely an agriculture-based industry, uncertainty always dogs it. Weather vagaries are also there. The recent
phenomenon is that the price of the green leaves of the small tea growers is coming down because the auction
market is not stable and because the tea industry cannot meet the cost. The re-imposition of excise duty has made
the situation worse. Particularly, this instability . | am afraid, will not only affect the small tea farming of the
unemployed young men, but will give rise to socio-political uncertainties.

Lastly | would ask the Government, what is the point in importing tea when we are in surplus? The Government is
really not kind to the tea industry. Thank you, Sir.

MR. CHAIRMAN : Now Shri Holkhomang Haokip.
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a€| ( zaum) dom 2, gud waae e 7@ ¢...(Interruptions) After BJP, it was the turn of Shiv Sena. But again you called
the Congress Member and now again you are calling another Member from those benches. We are sitting here for
the last two hours. Only one Member has spoken from my party.

[HTaf #Elgy @ 9F@! Ul | B T8l didl &

st wehry wIivid : SEA H3 Adqd @ &1 What has been going on in the House is that after the BJP, the Shiv Sena
Member has been speaking. The first Member from my party spoke after the BJP Member.

[uafay #Eiey @ &% 8, Myl Jist fn s
SHRI PRAKASH PARANJPE : There should be some fixed rules so that we can adjust our activities accordingly.

SHRI HOLKHOMANG HAOKIP (OUTER MANIPURY): Thank you, Mr. Chairman, Sir. My speech will be very brief
and to the point. | neither oppose nor support this Bill. | just want to focus on important issues which are affecting
some of the States, especially the North-Eastern States.

I want the hon. Finance minister to evolve a comprehensive policy to solve the problem of financial deficit in some of
the States, especially in the North-Eastern States. Unfortunately, many States are falling deep into the deficit trap. If
the trend persists, the system will collapse. | shall highlight and focus on some of the States in the North-East about
which | know. My State, Manipur, has not been able to pay three months' salary to its employees. Earlier, Nagaland
could not pay for four or five months. Assam is also falling in line and Tripura also is falling in line. The only well-
behaving States are Mizoram, Meghalaya and Arunachal Pradesh. The position is so bad. The Government
employees are observing bandhs, strikes and sit-ins. This is due to the indiscriminate creation of so many
unnecessary posts and then paying the employees extravagantly. If we are borrowing money regularly and if we
indulge in populist measures, then certainly we are leading towards bankruptcy. One after another, the States, big
or small, are falling deeper and deeper into the deficit trap. Their spendings are running far ahead of their incomes.
Now we are very much in a regime of deficits.

The most immediate cause of the present financial crisis in some of the States is obviously the implementation of
the new pay-scales. In fact, the new pay-scales are responsible for half of the revenue deficit of all the North-
Eastern States.

Therefore, | make some suggestions and some points. We have not been able to pay the salaries of our staff and
they are shouting daily. They are not attending the works. Apart from the salary hike, the States themselves are to
be blamed for their plight. We do not blame the Central Government. A combination of many populist measures and
financial mismanagement have eroded the economic viability of the States for years.

The North-Eastern States are receiving huge funds from the Centre. But the irony is that the money does not reach
the people. The money disappears. Nobody knows where it goes. The North-Eastern States enjoy a special status
under the Constitution. As per the constitutional provisions these States are getting huge grants and funds. These
financial privileges are not without reason. Most of these States do not have enough resources. Some of them do
not even impose sales tax. In my State, in the hill section, they do not impose any income-tax even. This is because
most products in these States are already costlier than in the rest of the country because of the transportation. Our
materials are lifted by trucks for long distances. Infrastructural bottlenecks are there. North-Eastern States used to
earn substantial revenues from forestry. But, now felling of forest trees is also regulated. So, there is no source of
income in most of the States.

Sir, even after 53 years of Independence, the North-East still remains economically very backward. So far the
North-Eastern States cannot bring themselves at par with the rest of the country. The actual per capita income of all
the North-Eastern States is lower than the country's average.

Now, | want to tell you about my State, Manipur. We are facing 16 militant and secessionist underground groups.
We are helpless. We have not been able to do development works. Movement is so much restricted.

There is a grave financial crisis. Some of the States in the North-East deserve to be imposed the financial
emergency and dealt with a strong hand, without populist measures. Then only they can bring back the financial
position to a sound footing. If the Ministry of Finance under the leadership of our hon. Minister of Finance does not
evolve a comprehensive policy to control the finance systemin these small, small income-less, revenue-less States,
| think we are going to dogs very soon.

The financial situation of the States is so bad that they always come to the Central Government with a begging
bowl - &er <1, dwr 11 without producing any revenues.



| am not happy with it. | was in the Assembly and a Minister for eight times. These people never have any financial
discipline. If we can have good financial discipline, | think we can advance and develop better than the other States.
Unfortunately, in our North-East we should not forget that our place is sensitive and volatile. | firmly believe that
economic development will bring peace and tranquility in the region, peace and financial control.

Lastly, | want to once again draw the attention of the hon. Minister of Finance to the fact that some measures, some
steps should be worked out to control the finances of the North-East. It is the need of the hour. One after the other
they are falling. There is no end. It must be met with a stop. They should stop misbehaving in financial matters.

With these words | want to draw your attention once again to the point and request you to kindly look to the needs
of the North-East and pay attention to us.

SHRI PRAKASH PARANJPE (THANE): Mr. Chairman Sir, | am standing in support of the Finance Bill. With my past
experience of three terms, | have to say something which will be paining to all the Members of this august House.

Sir, | have come to the conclusion, and | am sorry to say this, that we, the elected Members, who are the policy-
makers for this nation, are becoming puppets in the hands of the bureaucracy. When | say that, | can give a number
of examples also, but | am narrating only two or three examples to highlight how bureaucracy is asking us to bend
every now and then, though we make the policy-decisions.

Sir, | am narrating an incident. | hope, the hon. Finance Minister must be listening to me. Sir, three years back, you
saidsa @1 w9 @we w3l | am going to narrate an incident from my constituency. The Additional Income Tax
Commissioner, who has got powers to review and not to raid, for the last three years has been harassing the
cooperative banks, sending them demand notices to pay the income tax on the interest earned by them which is
below Rs. 10,000. Sir, Section 194A(3) of the Act says that interest paid on savings bank account, interest paid on
recurring deposits, interest paid to those declared under section 15(H), interest paid to the shareholders, interest
paid to other banks and interest paid to members of the bank is exempted. Despite this section, the officer has sent
notices. | approached the Finance Secretary in this regard. This morning, | met the Chairman of CBDT also. | have
given a written complaint asking them to withdraw these illegal demand notices sent by this officer. The reply | got
is: B # fue Aifew gl & &1 Adted T8 8, st RaRe sl gt ok are # <ar sl The officer, knowing full well
that he cannot issue such demand notices to the banks which are doing business for the last 10 years, is sending
such notices and harassing them. There is one more kind of harassment. The officer has got every right to ask for
account-holders' information in certain cases, but he is asking the banks to send names, addresses etc. of all the
account-holders. He is having a staff strength of 10 to 15 people and he wants to check accounts of four lakh
people. No Act says that he can ask for detailed information from the banks. There is a secrecy clause. The bank is
not supposed to give information of the bank account holders unless and until the Officer is asking it for some
specific reason.

You know that on Shivaratri day, the consumption of milk is much more. The same officer surveyed two milk traders
in my constituency. One milk trader is hardly 10 feet away from my residence. He surveyed it and called the milk
trader along with his Chartered Accountant to his office and said &1 @< & g ? S=H ®e & & @ ¢ ? 9= &a &
Y a1 @ v T a1 SR uiE e H§ aeR el 98 a1 ume am & Aen Feerear g1 1 have given this in writing to your
Secretary. 1 @@ @1, TE @ TE @ &1 A et €1 < ara G, w78 3@ 1 e @ T

The same officer surveyed one builder in my constituency and one day, he collected Rs. 1 crore from that builder
though the officer does not have power to search but only to survey. He is collecting money in such a fashion.

Sir, the income tax payers are expecting something good from this NDA Government and that too a man of your
nature. Where do you control your danda raj? That is why, | have come to the conclusion and am demanding that
you must think seriously to do away with Income Tax. Let the entire money flow into the market, without any
distinction of white money and black money. | am stating this with figures. Last year, | appointed one agency to find
out how much this bureaucracy earns by way of corruption. These officers are earning five times the tax which you
are collecting. After deducting the administrative expenses from whatever tax you collect, 47 per cent is your net
income. How many people are paying Income Tax? Only one per cent people are paying Income Tax. For those
one per cent people, you have got 65,000 employees. Therefore, you should abolish the Income Tax and transfer
the entire staff to Excise Department, Customs Department, Sales Tax Department and other Departments where
you can improve your revenue.

Shri N. Vittal has given a very nice suggestion, that is, at least for four years, we should cancel all the exemptions
under all the taxes. These exemptions are giving an opportunity to the officers to show the way to the client, that is,
how he can pay less to the nation. These people are telling the clients as to how they could save. They are saying
that if the client is saving one crore rupees, 25 @@ 731 ¢ 11, 75 @ a3mu @@ | Are they working for the nation? Are they



working to reduce the deficit in the Budget that you always talk about?

Again | am repeating what | said, that is, people in this country are expecting that the common man will get justice
from you, Sir, and from the NDA Government. | will be happy if you can immediately issue a suspension order to this
Additional Income Tax Commissioner pending inquiry. All the industrialists from my constituency will celebrate a
special day in your name. They will cut a cake in your name, as if it is your birthday.

All these things are happening in this nation. At the same time, | will say that we, the elected Members, are also
responsible for this. When Congress is ruling, the B.J.P. will criticise; if the B.J.P. is ruling, the Congress will
criticise; and if the Janata Dal is ruling, both of us will criticise. We are wasting our precious time in this august
House in criticising each other politically rather than discussing the national issues; and the bureaucracy wants the
same thing, 31 <fsd &1, &7 @rd w1 That is why, we are losing control.

| will give you one more example. For the last six months, the Bank Agreement is on. We had a meeting in your
chamber and, while giving the details, we had requested you that one more option for pension should be given to
the bank employees. We are not meeting you every now and then, but the bureaucrats meet you. The two officers
are giving some calculations and telling you that if you give one more option, there would be load on the bank™'s
finances. But when a loan of Rs. 58,000 crore is outstanding, what are these officers doing? Are you going to work
for the benefit of lakhs of employees or are you going to work for the benefit of some bureaucrats who meet you
often and give you the figures, which are never correct?

21.37 hours (Mr. Deputy-Speaker in the Chair)

My appeal to you is that if you announce in your reply tomorrow that one more option to lakhs of bank employees is
being given for pension, then all the bank employees will be happy.

Secondly, there is a lot of discussion on disinvestment. All these public sector companies were started with a
monopoly item. They were making profits, but now they are making losses. So, there is a suggestion, #ge, urg
aergeH & era | Why? It is my request to you that please verify all the purchases of these public sector companies
through a special agency. What is the trick of the trade? The estimated cost for purchasing is always shown three
times more. If a particular item is costing Rs. 5 lakh, they will say that it costs Rs. 15 lakh, and they will call a tender.
One person will quote a rate of Rs. 15.20 lakh, another Rs. 15.05 lakh, and the third person will quote Rs. 14.95
lakh, which is the lowest and to whom the tender is given. It is my challenge to you. For the last seven years, please
check all the purchases of these public sector companies by tender, by quotation or the direct purchases. The
estimated cost shown by them would be three times more.

I have got a number of examples, but | am quoting only one. One company did a particular work for Rs. 70 lakh. For
doing the same kind of job, of course, with double the capacity, another public sector company should have spent
at the most Rs. 1.4 crore, but they had spent Rs. 4 crore. When | wrote to them, they said that the work was a
package deal and that they have not taken the estimated figure individual item-wise. So, | told them, "When |
arranged the marriage of my son, | had asked a contractor to make the necessary arrangements. After the marriage,
he came and submitted a Bill for Rs. 5 lakh." Then, my wife said, "qf$t - g &1 @ o 8 Swex &1 fba 8 o &
foperr 2 afk woie # faar 4u1 27" Saet 7 F7T - T AR T T8l (A1 §, T o Yoo St fan en, sufery e uiw o
JAT < A

The reason for that is, we are not united on the national issues. If we are united on the national issues, | am sure
you could have a good command over the bureaucracy. Bureaucracy is taking advantage of our political quarrels.
Yes, we can fight politically at the time of elections, but not in this august House.

Everybody spoke about price rise. | had even interrupted Shri Pandeya asking if this House will unanimously pass a
Resolution to the effect that at least for another 20 years one family will be having only one child irrespective of
caste, creed and religion. If this is done, we can put an end to all these problems of price rise and subsidies. But
because of votes, no political party will show the guts to do so. | would request the Government to bring such a Bill.
| would request the people and the leaders to help in bringing a Bill saying that irrespective of caste, creed and
religion one family will have only one child for a minimum of the next 20 years. The whole issue of demand and
supply is a simple economic principle. If we observe it, we can control the price rise.

Last but not least, in accountancy it is said that money saved is money earned. Day before yesterday | read in the
newspaper what was said by a Member of Parliament. @<= @1 wfer<t dg &9, a1 @xe @a @il | go a little further and
say that for the coming five years we should stop all the foreign tours by elected representatives as well as by the
bureaucrats. Only the Prime Minister and the President, if required, will go on a foreign tour. Just see how much
money we have spent on foreign tours so far and what benefits my nation has got out of it! You have got the media
NOW. ¥el { d8f &¥yexiey 8 741, Head el a1l gwr #Hwadll, tov sl No foreign tours should be allowed to anybody for the



next five years. No Department, no bureaucrat and at the same time no political personality also should be allowed
to go on a foreign tour. By doing this, you will save money. If you stop this unwanted expenditure, you will save a lot
of money. Such financial discipline is expected by the common man, the common taxpayer, from the hon. Finance
Minister because he has got the experience on two angles. He was a good IAS officer and now he is a good
political leader. If we are not able to fulfil the common man's expectations, if the same bad practices started by the
Congress Party are repeated in NDA Government's tenure, how would the common man differentiate between the
two? St &1 & o, @€l & @1 81 Wi ¥ w@rell i@ 81 They want some constructive change. | will say that justice should be
done to the legal taxpayer. That is why | request you, Sir, d@ice WU o7 & JFd | gaR ued A ReR $ad & 5 HeR HrEEaE
=% & We are doing kathor karyavahi, but we are taxing a common man who is legally earning his bread and
butter. #er srfaEt 37 w H9, o &ve g1 If the Government shows the guts, | am sure under the leadership of the
Prime Minister and under the leadership of a person like hon. Finance Minister, the common taxpayer will definitely
get justice.
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MR. DEPUTY-SPEAKER: Yes. But if you threaten me, rather | will not be in a position to call you!
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : | am humbly requesting you, Sir.

MR. DEPUTY-SPEAKER: You will get your chance, Shri Bwiswmuthiary.
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gafew # amue s @rEar § 5 Re ggad & @l &1 g7ed <an H toeE 89 @ fan uerewate s @ifeel Because the tribal
people living in hilly areas of North-Eastern Region are getting exemption from the payment of Income Tax, whereas
the tribal people living in the plains of Assam are not getting that sort of justice. Why should there be two meanings
of justice in India? Justice should be of the same standard. So, | would like to appeal to the Government of India,
particularly, the Union Finance Minister to provide Income Tax exemption to the tribal people living in the plains of
Assam also.

A |, W Ues a9, dsyce HRCH IR Ysdes gIged @ dlfl o-Sofd, oeldIve, HRIC IR CqAcIsd H HM HW o, 99 W HecH SIC! 81
At =gyl On all the handloom, handicraft and textile based products produced by tribals, Scheduled Castes and
Backward Communities, central taxes, either in the form of customs duty or in the form excise duty should not be
imposed.

# U ard iR Fe Fedl § RgEE # WeR 17 i dv1 & Aem & v g3-93 Yoiiufel &1 o giefle @t glaa & 71 3 IR
W 3 &r @1 S erelte wEl ot @nfael Instead of giving tax holiday to the private investors and industrialists and the big
business houses, we shall set up certain industrial units in the North-Eastern Region. The Government of India
itself should set up some industries and provide some projects directly for the benefit, well being and development
of the entire North-Eastern Region.
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AfFdl & 98 W AR Fw aify) aogE B [ €, detes 83 7 fraw i JIea d5 @ sEiEy € S@! R & AW R §SrT o I8
gl g9 aR W R @ aveR 9 us A e aearl gl | would like to appeal to the Government of India, particularly the
Union Finance Minister, to direct the concerned authorities of the concerned nationalised banks to take back all
those branches of the various banks to the respective areas and places within the Bodoland. Here again, | would
like to appeal to the Government of India to set up one regional rural bank with the name and style of Bodoland
Rural Bank for the well being and development of that tragic and neglected Bodoland.
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That is why, | would like to appeal to the Government of India to send the money, which is now being sent to the
State Government of Assam under article 275, to the Welfare of Plains Tribal Department and not to the State
Government of Assam. s sar @1 gieer & fag @i 2 fidga fwen ok d@ifita fes & 9t & TRar &1, gaell, o ok
fes a7 & @i & &1 § F9 UH 7EH § E el a@a ok e & TRyl uw 78 7 4w 20 e R orar €, Swd @ gnnl @t ds
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Over the last 52 years, nothing has been done in the backward tribal areas. So, a minimum of Rs. 10 crore should
be earmarked for each and every Parliamentary Constituency, which is reserved for Scheduled Castes and
Scheduled Tribes. wi ¢s Ssffgae s 3iv Uiy Hex arel o & g9 =1fy]

MR. DEPUTY-SPEAKER: Please conclude your speech now.
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MR. DEPUTY-SPEAKER: Shri Bwiswmuthiary, you will have to conclude your speech now.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Finally, | would like to appeal to the Government of India that
the long-standing demand for a separate State of Bodoland should be considered immediately for the welfare and
development of the Bodo people and the like other backward communities living within the proposed Bodoland
State territory.
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"The economic rationale for an increase in the prices of fertilisers is so obvious that it does not need to be
stated. "

IR Bidergor HamEl germ B ard det oft| g w@Eit St 7 u'el gRar & wigd T8 9@yl 1986-87, 1991-92 3R 1997-98 H WS WIgH



W@IMWWQW%@%E}IW Wﬂﬁﬁzﬁﬁﬁﬁﬂsﬂﬁﬁﬂﬂaﬁﬁﬁ%ﬁ?ﬁwﬁﬁwmﬁmﬁﬁwﬁ?
gy fhsm &1 3t IU®T AT agd R 87 Sl qedl 2| Bicagor wicd d o gRar &1 Scaed gl ¢, /njell | 9 s Su@ o
[u‘maﬂ'a'%‘lﬂé\a%aﬁﬂwﬁya\ﬁaﬁﬁ\a;%\a\éwﬁmwmgﬁmﬁﬁﬁﬂﬂé%l{ﬂ%ﬁ}{%ﬁﬁ@ﬁ@ﬂﬁ@%l{ﬂ%w
Fo1 W e R 3151 gs aren T8 & § @ W ofdy S ol

e #=ht 77 wisw wgw TS 301 1980-85 T 1998-99 H FE =T 208 TUY UI-{Facd A 244 TUY g1 AT HD d% IR @~ # H 1990-
91, 1995-96 # 7@ YE FAIV Y| T IRE g B H I FQIT Y| T WRGR 7 W@ @l @1 o Affhew vl 5 siftew_srmrer fre, gaat
fran &= gU 1S ©1 A= 10 fhell A 20 far gar &

didtver. e waftet # «ifde vuan w@n g1 F sfeu AeER @ R # U a1 9ER HEA| gR dreide @ arefl 3 O @e, § 9 Hend
g ifd o SEd! A B 2| sieHT FPER A Q1 el & U@ sien ok gEw FeER| FeER sgfad saefa e 8, w8 3969 oo
4 Refiw faen @rfedl| g6 | & 9Rd &1 U <Y d&fald & STgl S gfd SHaifd & N @R w9 8 8d &, 9@ # g76d Sad |
Refien forerm anfad|

d faT w2 off & argdy |wm B sfeAr @ $v Swd J7 €, Sf O 8-l aifgd | g8 50 Hie & @G el AN dHel Raelr € @8 YA ardraver
& @ 5 3y vyan wer 1 A 1999-2000 & TH H iSH @ fodl 400 TS TUAT @ AT @ifdh af 2000-2001 H TH HEHT 321 IS
JUAT HR QAT AT 8| FHB! FEHT THY &SB! BRI AT & b sfeHE FpEaR iR AeEy # g9 dlel g} a9 & Al Bg B e W)
R w&a 21 ze fa=m &1 {2 ofen™ MR 8 & 9Td 148 RS T &I Afedil, qe, Bed a—Ts 3R dd ¥ 9K &1 SHfed @ #
FYAT IGEA1 A | 3feHE FPER H Fat 577 &9 & REH ¥ 38 TR AEE! 8, ars] el 8 81 1 a1 g9- S and R &9 aNE g0 o
W%Wﬁ%&ﬁ@ﬁ%ﬁﬁ%%%ﬂwmﬁﬁﬁm@?ﬂﬁwwﬁlWﬁﬁﬁfﬁi’ﬁﬁwomw
AR o & ford sie FraptaR 1 31 gsar &, SwH SRwa el erftl suferd 59 g9 & gu & ol Aeerie & o v i s

Iurener HEIG, steur e A ¢Ren d e aedst B 21 A7 Ry 2 B oy 3w iR A e | e den A i § o ey g
F9C # 698 T[S TYAT W@ AT & TAfH T 1999-2000 # I TAT A @i § 756 H[s SUAT @1 AT 471 A A wH F Ry @ 5 g9
A3THR 900 RIS BT fRar Wi

SHRI G. PUTTASWAMY GOWDA (HASSAN): Mr. Chairman, Sir, | am highly grateful to you for having given me an
opportunity to speak on the Finance Bill.

The Finance Bill presented by Shri Yashwant Sinha, the hon. Finance Minister, is nothing but an accountant's
budget, having no specific direction.

In other words, it is anti-poor, anti-farmer and anti-unemployment Budget. For these reasons, | strongly oppose this
Bill in toto.

Sir, this Budget is characterised as backward looking. This is with sufficient justification. It goes without saying that
the Budget has a built-in inflationary bias. This is evident from the fact that after the presentation of the Budget, the
inflation rate has assumed an upward trend. This upward trend is sure to continue making the lives of the poor and
the middle class miserable. The talk of poverty alleviation is an empty rhetoric. In fact, poverty is bound to increase
with every rise in the inflation rate causing a fall in real income. This is because of the rise in the prices of food
articles, cooking gas, kerosene and other commodities used mostly by the people below the poverty line.

The fiscal deficit envisaged in the Budget is 5 per cent of GDP. The hon. Minister of Finance claims credit for the
figure on the ground that it is brought down from 5.8 per cent to 5 per cent. This reduction in the fiscal deficit is due
to the realisation of revenue of the order of Rs. 5,000 crore from disinvestment. The reduction in fiscal deficit is
caused by the reduction in expenditure because of the reduction of subsidies and also reduction in capital
expenditure. The former is bound to raise the inflation rate while the latter is bound to affect the rate of economic
growth. Quite apart from this, there is the question of saleability of the public sector shares. Over the years, the sale
proceeds are far less than the anticipated receipts.

There is one more factor which escalates the inflationary process. This is the rise in the prices of petroleum,
kerosene and cooking gas. Besides this, the subsidy has been reduced on food products. All these factors in their
collectivity will cause a rise in the rate of inflation. The planned reduction of fiscal deficit may cause a fall in the
price level but the reduction of food subsidies will cause a rise in food prices. In the Indian context it is the food
prices that govern the general price index. When the food prices raise, the general price level raises and this raises
the rate of inflation. In this sense, the Budget can be said to be inflationary.

At the time of inflation the income of the people rises. Therefore, the exemption limit has to be reduced in order to
bring in more people into the tax net and thus to increase the tax revenue. But this has not been done.

It is unfortunate that the Budget has sidelined agriculture and the related activities. Agriculture is the mainstay of the
Indian economy accounting for 60 — 65 per cent of national income. It supplies food for the growing population and
raw materials for the export sector. But the relative neglect of agriculture will cause a fall in food output and a fall in



the exportable products. This will add to inflation and will aggravate the trade gap though the gap can be financed
by drawing down foreign exchange reserves. This calls for strengthening the agricultural sector as this is a
sovereign remedy for most of nation’s economic ills.

In this regard, | want to quote from the report of the Standing Committee on Petroleum and Chemicals.
23.00 hrs.
I would like to refer to an article "Farm Subsidy Lowest in India:Panel' from Delhi Star of 27.4.2000. It says:

"While the incidence of total farm subsidies in India is much lower than that in the developed European
countries, USA, Japan and Canada. &€ However, the level of farm subsidies is the lowest in India in
terms of per capita and per hectare of arable land when compared to these countries which represent the
developed nations."

Apart from that, the farm subsidy they are giving in India is very low. It is Rs. 17.8 per hectare. This is very low.

Sir, there is a shortfall of Rs. 7,000 crore in gross tax revenue. The target of Rs. 10,000 crore from disinvestment
cannot be realised. These two factors are bound to raise the fiscal deficit above the targeted 5 per cent and this is
bound to generate inflationary forces and these forces will add to the inflationary potential built into the Budget.

The Finance Minister has not been able to control the Non-Plan expenditure. Of the total increase in expenditure
contemplated for 2000-2001 of about Rs. 35,000 crore, about 75 per cent of it relates to Non-Plan expenditure.
Interest claim on debt would claim an additional Rs. 10,000 crore. The total interest payment would amount to Rs.
1,01,266 crore. This is bound to land the economy in the debt trap from which easy escape is not possible.

Sir, the Finance Minister characterised the Budget as a responsible Budget, which would give a thrust to all round
development. The Prime Minister also characterised the Budget as reform-oriented and forward-looking. Last year,
the fiscal deficit went up from 4 per cent to 5.6 per cent of the Gross Domestic Product. This year, it is bound to go
up to about 7 per cent for the Budget is shrouded in uncertainty. As the savings rate has fallen to a record low level
and as there are no incentives for investment, the rate of economic growth is bound to suffer occasioning more
unemployment and more poverty. The Budget proposals are likely to worsen the economic situation.

India has been described as a soft State, a State in which the corruption rules the roost. Corruption is the basis of
black-money. In India, black money is of the order of Rs. 1.70 crore. This is an under-estimate. According to a
Reserve Bank estimate, the black-money held by Indian politicians, civil servants and businessmen in foreign banks
is of the order of Rs. 500,000 crore. If this money is withdrawn by the Government, there is no need for India to
borrow from the World Bank and other financial agencies. India can lend money to the developed countries. But the
Budget is silent on this all-important issue.

Sir, with these words, | conclude my speech and thank you for giving me time.

i IFSTA Tod (WSRYR)  SUIHE S, YT WRA ¥ B A a7 Hll qREa AT St 7 S avie q@ @4 U ST @ DI ST o 9 B
yac foar 8, # 9 goie &1 @HedE oA § gafery s@wed g 6 anud S wigea 4 g9 H 4 fhan 8, &9 ggd Al 9 g9l we g 9|l
TR @ & 5 TR 37 B gEEs v e 8l

IUTEET FRIGE, U §¥ @ gl forat St gt ey Sat St W § 89 e gU §| SUE SR 7% & fF S 99 1 9l i g @
' YN WA W R e 2 ok gl &1 W 8 & A B b THR W B B BT SEER T8 o <6l ol T @vE ¢ @ a1 7w
HE Y8l § Fifh FATEA A o7 aree W €, ifh 75 WIAal o1 Sieb T8 €1 Shl AU q¥ ¥ A WA HeAT ARy, IaA1 A€l PR @ &1 AR
T A d 7 T S S HHl 8, IHH SN AN ol €1 AN QU @ ghAH B ST Bl 8, A U B 70H DI GG B RIS
?l@aﬁﬁﬁmﬁmﬁm%maﬁmﬁmHﬁ?l&?m%ﬁsmwﬁmm% @ $o arfi & B e g\
B SEd 2l

IUTENE HEIGY, TAN g9c W &Y ATd Tdl gadl o W@ 81 & W g9 H 10-15 FAR BUS IUY G €, a1 T B @ B A9 @ aTed A
B @ R F&i o1 € &1 ST AN B @Al A et 8, w9 @ forg " T8 e € ofk ug T & g s T e €1 gref-siefea A

IUTLE HEIGY, 3R I9d aR H 8 9 8199 H &Td 78l e, 1 BAR F&l 3 H1 BIg BIel Fe &l TAR [HA S @1 43 €, d g9 g9 &
FHT FR 2 €| S U A 8 6 A” 312t guie 81 A A A1 $H goic DI 78T guic aardd g, Fife 97 3T geiqEd W fewe o 8l Ay
F WA TE B, @ S5 fedhe T8 e | SAfAT IRER B THLT AT R T IO Bl W1 A, A1 gD A9y ol Al F A W aoie
W\Wﬁﬂ?ﬁiﬁﬁ A A et R off St Ry @ s

SUTLET FEIGd, 50-52 ATl B ATorat # &H i avat el o Heb, T8 TN forg a8t w1 a1 21 gh-iies gaaferd! @il €, o1 &6 ¥ &t
I ISR & BT AR | I goe STH1 AR Tl < e afed vas gore I RO ga areft 81 78 aoe goi-sive # B



ATl DI HBTE T8l & Wbl AfhT T8 UYAUT DI T Fbell 2

IuTene HEIGY, ASl UHIG HeTo WIgd d40 § A I aarl dredl g [ 39 WHY HERIG $I JMER] 10 FS & iR 8H @RI e § g &
gobrae fo 78 afes qa@ ot € o s/ it <o & g fo &1 3fe e woft ardl & & g &1 go@er e 2 ofiR ot o 8, a1 8
Ul W) PG, BT BN | UTYeied O Hg H=- & forg # #=i 7eiqy &1 v g o arsal € & " a7 $fefl a9 aes " o1 ™ AR @
A1 =1fEY| ST GRIAT AR " Us gRaR i ged " @) € e 39 uRaR ger, W {9 @1 SRR qATE 3EwR § ugd TS 8l #AR
QW D AN ged 91 S A agd Uaqud 2| gAY U TRAR U d=d BT AR o1 A[EWS 2| A} urgeeE sl # Fal angl, a B e |
qrel TE @1 DI UGA DI S F3 B o0 TV 7 $© T @ S0 AMfey, aAfe1 o wfery @ 7 6 & sy wrgeles sgra
@ IR H PO B, A S AR & SMY 3R SATIB! dre T 2| FAAY 79 UTel¥= g3 BT B B © ol 7 Al 2 6 SEen B $9 b3
fore v 7 B @ P

Iurener HEIG, g AT ¢ 6 uiw e 7w weer wen § @ @ifd omrs o 9@ @y # g 8t ge w8, Wit Rt @Y 9w fra
T 21 31U I BT S Flell &9 & I§ IX @13< B A1 2| gaferg smuspr Hi$ R 7 1 Al 7@y, deeR &k yErer § ame v ¥
TEAT WRRICS (HTeH @ AT aney| d apdfl ds | oft| g8l ol sredt IS off fop gt @ <@ o1 6 A wwl g

U S A {SPHI Bl T et e 2 Roeft Bt ed sredh & fp arpt wig gt et 7 € A FE € 6 HsHl B SHFt B IR A
ot smuT Fo HrEE AR HigaeR F Fe ¢ B T IR 5 I, 4 AT AT 2 URIC A1 ISAT &1 9@ T I Y8 @ fb A g7 e
I @ o & a1 @ dier € 5 g R 4w AR o, 99 9 40 weie 41 w9 s & forg w@d i 81 9@ & 9w yud € are @ 60
uxie U BT T g3, d deEd & b A gaa1 Y1 S fqun, ga SAd | afe w6 oo wE fRmn gafan digaer dnl @1 ¢ &9 3t
AEAEIHAT B

# FeEa e o, Afd e uier wiss M ReY @9 & @ 3791 ofF T & @ IR HRA R s6 o & oY o {3 g8t gensd | W
FE BT Ade[d T8 & fF I T I ©d AN B @H @ B Y ot we wivt ot 4 wE 6 o et @ € 3 dea € 5 15 @
S0 A g anfev] Al gt @1 G Sruet & AT € A o 2 @1, 3 @ A1 5 @ ¥qY @ <if F@ifs St ff awar § 5 15 o
S A @ gord e argeht @1 5 @ v ¢ & SR gH SER Oell, W gER Od € gl 8 A’ B dadl off @1 21 ¥ $ TaEl @1 A}
U] AR <A1 € 1 g d [ie¢ 22 Wawd &1 waem ey =1f2y| gaR <9 &1 Hiaar gdrdan € 6 fat oqerer= srqyfaa snfa qen seenfaat
P18, Ia1 U@y & fSuredc # g1 ARy IR anuds gvie # YT $Ig U@ q8l &1 3 HE 2 {6 anTel guie # g g9 ar § Al
Y AR W iR IR @ gt § FfF g9 IR o arel 7 @ gufery amy agt W@ ardt €1 e @ AR wie @), ute Wi @), g9 el @
o & AR FE & 5 s R e 8, S RE AR 9 B ST H3 B an A i o WRE| st 59 9@ @ ol B TS ) w
AR iRl Y o B X FE B AR H Froen AR S @R iR B o ok Bt 8, 98 aver warer 7 a6 wan § aE wedt @ gafey
TET B SHR g B U sud! gaet we Aty &€ ( Zaur)

#t T wFe oft, U A 1 W B a¥e Tl R § ofh AQ g W S fRweht &1 et A I aw €, @ 98 § aa g1 a€|( =
TUTH) T8 IH N9 & Wy A e g A 3eR g gAfg oy A rden # I HiR @1 It 7w G4 U9 A0S AEA 99 AT [eR a4l
Hfer @1 87 Hier 3 & @) e Re H FfRR g el swe fory wisew ey @1 daen anfey) &€ (( z@em)

IUIEE HEIGH : 374 37 HHee Hivd |

st UHeTH 3MTeddl (WewqR) : 31U 39d aN # $v M 7 W w8 g

HeH Al Y JaT 2 8 7R & B A9 Frer @ 8

HeH T AT I @ B AR AT B & 39 T @

HE HIH I AT I T @ gAY TER APR DI 89 $ faT a9 g1 8 §
afeferavel Bl YURAT 3MUHT S & 8, referawen &I famrs & s & 2
Blcl & BI T HET IS B el &, Blel € DI g1 & BT B9 2l

afe smueht & TAT & R o wfd 7 arue ggd g faT o Wehd €1 FAIY AUD! 301 B BT § ol aferdl & ax H W] 32 qal &
A 9 S e Uw A 2, Suet g9 kg ad 21 o v Alfgararel & «ifehd s sy a9 78 @

a8 # A" w1 g gl st Ja AfRAErd! a9 @1 Sagiedl €, 3R UB! SH! B FErferdd anfRyl ey M eifdaard 9 aAfdT e
M IR = T € T WA TR B IW T I W HE TS Bl @ 2

4 gu a &1 @9y &=an §) g@e]
MR. DEPUTY-SPEAKER: The House stands adjourned to meet again tomorrow, the 4" May, 2000 at 1100 a.m.
23.15 hours
The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, May 4, 2000/Vaisakha 14, 1922 (Saka)






